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J.JEGISLATIVE ASSEMBLY. 

Monday,. 9th February, 19S5. 

Tho Assembly met in the Assembly Chamber at Eleven of the Clock 
Mr. President in the Chair. 

MEMBERS SWORN: 

Mr. Thomas EVf!bont Moir, C.S.I., C.I.E, M.L.A., and Mr. Alexander 
Marr, O.I.E:, M.L.A. 

---... 
QUESTIONS AND ANSWERS. 

INDIANS .H~D ]~:URO}'l'TNS lJoI.DJ'-'G CF.RTAJX .~l'l'OINT)I(RNTS IN TIU: 

nU'Fl<RF.NT DEP \TlTME~TS 011 THE GOYEltNMEN'l' 0' INDIA. 

7A4. -Khan B"hadur Sarf!l.rll.l Buy.in lthan: Will the Government be 
pleased to state the Dumber of Indians and Europeans holding the following 
l·osts in ('aeh of the different Departments of the Government of India 
Secretariat during the yoars 1920 and 1925: 

1. Secretaries to the Government ~. India. 
2. Joint S('cretaries to the Government of India. 
3. Additional Joint Secretaries to the Government· of India. 
4. Deputy Socrctarici! to the Government of India. 
5. Additional Deputy Secretaries to the Government of India. 
6. Under Secretaries to the Government of India. 

The Bonourable Sit A1eund.er lIuddimu.: The infonnation is beiug 
('ollected, and will be supplied to the Honourable Member in due course. 

COUlSTON At DIGHWARA STATION ON THE BENGAL AND NORTH WESTIl.RN 
RAIl,WAY. 

785. -Kr. g'ya Prasad 'Singh: (a) Is it a fact that a serious railway 
{lolliRion took plnl~e on or about t.he 16th January. between a passen-
go",,' train, and Q goods train at Di~hwar8 railway station (B. N. W. Rail. 
way). ill which "a number of carriages were smashed to pieces, and it is 
reported that a number of passengers have been killed or wounded?" 

(b) Will tho Government calI for a report BS to the exact extent of 
the casuulties and the cause of the accident? 

(c) What steps; if any, do tbe Government propose to take in the matter? 
( 855 ) .I. 
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Mr. G.  G. 81m: (a), (b) and (c). A co11ision took place on 15ah Janu8l";\' 
at about" llOu1'8 between Nos. 4 Down Passenger Ilnd IH9 Up Goods rain~ 

at Dighwara, resulting in the engine and tender of the goods train being 
.16ra.iled and three wagons being' caps,ized. Two compartments of the 
leading third class bogie carriage on the No. 4 Down train were telel!ooped 
f.nd OQt' other carriage WIlS damaged. The driver of No. 4 Down r~iIl and 
seven third class pa8sflngel'8 were seriously injured'; and one of the lat.h'r 
subsequently died. The report of the Senior Government Inspector i~ 

p. waited. 

ADlIJ88ION OF GRADUATES AS ADVOCATES  OF THE CAl.CF'l"fA HIGH COURt" 

786. *Kr • .Amar Bath Dutt: Will the Government be pleased to st'-,h' 
whether its attention has been drawn to the letter entitled "High Court 
Advocateship jmblished in the Amrit4 BtJl4, P4t,ik4 of the '21st No\"'-
ember 1924 (Town edition) aDd to the petition submitted by the graduates 
to the Chief Justioe of Bengal, published in the Bengcr.lee of 2nd Decem-
ber 1924, urging the rnodificat..ion of the dralt rules for the admisilion of 
graduates as advocates, framed bJ the Caloutta High Court? If so wiII 
the Government be pleased to state, whether they propose to take anv 
steps to amend the draft rules framed by the Colcutta High Court for 
offering better facilities to the graduates for enrolment as advocat.es? 

The Honourable Sir Aleunder lIuddiman: Government have seen the 
letter and petition referred to. They understand that the question of 
amending the niles is under t.he consideration of the High Court with tho 
other recommendations of the Indion Bar Committee. 

~N O .MENT 01' V AKlJ.8 AS ADVOCATES 0.' THE C.u.Cl.lTTA HIGH COURT. 

787. *lIr. Amar Bath Dult: Will the Government be pleased to ah~ 

whether they propose to take· steps to have the rules of the Calcutta High 
Court for enrolling vakils 08 advocates. so amended 8S to entitle them 
l' ot;h to plead. Bnd net RS recommended ~' the Indian Bar Committee? 

The Honourable Sir AleDDder lIuddlllWl: The Indian Bar Committ('c 
t:id not make the recommenda.tion  alleged in the que.C\tion. The action 
tf) be taken in regard to thiR point will. however, be considered when rcpliefl 
to the refercD(!c made by the Government of Indin to r~ l Govenlmellts 
I!nd High Courts are ~ pl e. 

O) I.U~TS AGAINST MR. H. G. PlnNe! WUIUHT, 1'RAFl'IC INSl'~ TO  
. IN THE DACCA DISTRICT OF TlIE EASTERN BENGAl. RAJI.WAY. 

788. *1Ir . .Amar Bath Dutt: (II) Will the Government be pleased to state 
"hether it is Il fact that Mr. H. G. Prince Wright, the present Traffic Int;-
pector in the Dacca District, E. B. Railway, had been in the service of 
the D. H. RBilwa:v and whet'her hI" was forced to resign his service on t.hat 
Railwav? . 
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(b) Are the Government aware that there have been complBinta ... gBiult 
him while he is in the service of the Ea.stern Bengal Hailway ~ 

(o) If so, what steps have the Government taken Ol'proposo t.o take i.1 
the matter? 

Mr. G. G. 81m: The question has been sent' to the Agent for remarb. 

COlll'f.AlNTS AGAINST MR. H. G. PRINCE WJUGHT, TllAPFlC lNsPltO'l'Olt 
IN THE DACCA DIST.RICT OF THt'l EASTERN BENGAl. R.UT.WAY. . 

, 
.. L 

789. -Mr. Amai •• tIl Dutt: (a) Will the Government be pleased to state 
whether it is a fact that on 8rd July, 1924, Mr. H. G. ]lrince Wright, the 
present Traffic Inspector in the Dacca District, E. B. Railway, travelled 
in Ii fi1'llt class compartment of t.,he 7 Up Train along with the gllard of tho 
said train? 

(b). Whether it is also a fact that Mr. G. C. Naba. a jute merchant of 
Ramamritagunge complained to the Traffic· Manager of the E. B. Railway 
thClt on the same date he was travelling by the same train from Dacca to 
Ramamritagunge and having received a message from his agent at Homa-
mritagunge. he had to extend his joumey up to Mymensingh and on the-
advice of the station master of that station he went to the brake van 1,0 
obtain permission of the guard who was not found in the van, but was sel'!n 
in a first class oompartment from where he gave the signal for the train to 
start, which p~le  the merchant to tenninate his journey at 
Ramamritagunge and suffer a heavy ]oss in consequence? 

(c) If t.he nl 'l r~ h (I)) nnd (b) he in the affirmative. will the Govern-
ment be pleased to atate: 

(1) Whether Mr. H. G. Prince Wright is entitled to travel in a first 
class compartment? 

(2) what action has been taken by t.he E. B. Railway authorities in 
the matter of the merchant's oomplaints referred to in part 
(b)? 

Kr. G. G. 81m: Govemment have no information. A copy of the 
question and answer has been sent to tho Agent l)f the Eastern Rl'ugai 
. Hailway. 

RVCRUITMEN'I' OF EUlI.Ol'EANS oit ANGT.o-INDIANS AS rt A n CUS!! Gt'AUDA 
OY THE EA.STERN BENGAl, RAJT.WA)·, 

790. *Kr. Alnar .ath Dutt: (a) Will the GovPnllllent bepJeased to 
state if any Europeans or Anglo.lndians have been recruited from outside 
in the list of E. B. Railway guards. during the YC8rh 1928 and 1924. on the 
maximum pay of "  A  " Clas8 Guards? 

• 
(b) If so, whether such r(!cruitment from outside has affected the 

interests and prospects of the passed and qualified guards already in the 
service in the same class? 

(0) If the answer to (b) is in the affinnative, what steps have the err~ 

ment taken or propose to take to safeguard the interests of such guards? 

A 2 
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Mr:'1J. G. SJm: Government have no infonnation. The filling of posta 
·d the class referred to, either by promotion or outside recruitment, is ? 
,ma.tter which must' be left to the discretion of the Agent. 

GR,NTS TO RECREATION Cr.UBS FROM THE FINE FUND ON TUN EASTERN 

BF.loOUAT, RAIT.WAY. 

791. *111'. ear Bath Dutt: Will the Government be pleased to inform 
the House as to: 

(a) what amounts were granted out of the Fine Pund in the E. B. 
Railwa;v, to the recreation clubs for European and Anglo-
Indian employees in the years 1922·23 and 1923-241 

(b) what amounts were granted out of the same Fund to the Indian 
employees in the same years? 

lIr. G.  G. 8im: 'Phe amounts granted on the Eastern Bengal R&ilway 
tl> the recreation olubs of European and Anglo-Indian employees w<Jre 
Rs. 6,570 in 1922-23 and Us. 7,361 in ]923-24, and to similar clubs of 
Indian employees the amounts l~re Rs. 3,005 in 1922-23 and Hs. 4,300 
in 1923-24. 

RETRENCHMENT OP }:UROPEANS,. ANGJ.()-INDIANS A!'(D IYDIANS ON THE 

EASTII.R'f BENGAl. RAILWAY. 

792. *Mr. Amar Bath Dutt: Will the Government be pleased to state 
'Separately 'as to how many European, Anglo-Indian and Indian employees 
of the Eastern Bengal Railway, have  heen discharged from service of the 
'Said Railway under retrenchment during the years 1922, 1928 and 1924, 
respectively, and what amounts under h~ three different beads have bCf'n 
'Saved in these years? 

Mr. G.  G. 81m: I would refer the Honourable Member to the reply to 
9 somewhat similar question No. 2087 asked by him on the 17th September 
J024. 

PROVISION O~  FUEl!! ClUARTERS FOlt GOODS CT.I!!RK8 AND T.U.l.Y CI •• RK8 

I!:lfPJ.OVBD AT ·Ro.\D,SJl)I': STATIONS ON THE ]~ STEl N n~NO T. RUT,WAY. 

793. ·Mr. Alnar Bath Dutt: (a) Is it a fact. that. the goods clerks and 
tally clerks of road-side stations on the Eastern Bengal Railway, have 
to work from 6 hours to 18 hours daily including Sundays, and gRzetted • 
holidays, and that h~  ar~ not provided ~'i h free railway quarters? 

(.) If the answer to (a) be in the affirmative, why should not theBe 
employees be provided with free quarters, like the other employees of the 
road-side stations on the same Railway? • 

Mr. G. lJ. 8im.: (a) 'The reply to the first part of the question is in the 
negat.ive and that to the latter part in the a.ffirmllotive. 

(b) 'l'his concession is ordinarlly allowed only to such staff 8S are liable 
to be called upon at any time without notice to attend to the business of 
the railway 8Ild are consequently required to live on railway premises. 
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WORKING HOURS OF STATION MASTERS AND ARSIRT,IN'l' STATION ~ \8TEl H. 

794. ·Mr. Amar Hath Dutt: (a) Is it a fact that the train passing staff' 
such as station a~ r  lind assistant station masters have to work 84 h r~ 

a week, i.B., 12 hours daily including Sundays, and gazetted holidays?· 

(b) 1f so, will the Government be pleased to state whether they are-
paid any extra. payor allowance for such extra work? 

(0) If not, why not? 

Kr. G.  G. 8im: The Honourable Membpr does not mention any parti-. 
cular line or station. He is, however,' rl'ferred to the reply given io· 
Mr. Lohokare to a similar question on 4th June 1924. 

PROVISION: OF SUITABT.E OFFlCE Jh;XT,lHNGS FOlt GOOD8 CI.EltKH AT CERTAIN 

SrATIoNS ON THE EASrERN ·BENGAT. RAIT,w"y. 

795. ·Kr. Amar Hath Dutt: (a) Is it a fact that the goods clerks in' 
certain stations such .RS SBidpllr, Parbatipur, Santahar, Naraingunge, 
Domar, Mahimagunge, h ~ har  Dhubri, etc., on the Eastern Bengali 
Railway, ha.ve to work in sheds which are built of corrugated iron through-
out Bre PlU'tly used as godowns? 

(b) If 80, 'are the Government prepared to take necessary steps for pro-
viding them with separate sanitary office buildings? 

(0) If. not, why not? 

Mr. G.  G. 81m: Government have no information on the subject. A. 
copy of the question and answer will be sent to the Agent. 

POSTING OF ADDITIONAl. TRAIN PASSING STIF}' ON THE B. S • .B. SECTION 
011 THB EASTERN lJENOAI. RAIl.WAY. 

796. ·1Ir . .&mar Hath Dutt: (a) Are the Government aware that the 
E. B. Railway Administration has not posted additional train passing staff 
on the B, S. B. section in spite of a special sanction for the same, OD 
acoount of abnormal extra running of trains in that section? 

(b) If not, why not? 

Mr. G.G. 8im: Government hBve no. information and do not pr.'p06 .. 
to inquire, as mat.ters of this sort Bre Iflft to the discretion of the Agent. 

ApPOINTMENT OF INDIANS T,) THE HIGHElt GRADftS OF STATION MASTER.S AND' 

ASSIST.\NT STATION MASTERS ON THE EASTF.RN BKNGAJ. R.UT,WAY. 

797. ·Mr • .&mar Hath Butt: (a.) With reference to Government reply 
.to question No. 527, asked on the 21st, MBrch, 1921, will the Govemmrmt 
be pleased io St.a.tEl us to whether an." lndian station ma.sters Rnd RssistRnt· 
station mUElters have up to date been promoted to the higher gradE's? 

(b) If so, how many and where have they been posted? 

Mr. G. G. 8im: Govt'rnmC'nt have no information. I will inquire IHi(! 
let the Honourable Member lmo\f. 
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CASE OF' LACmlAN PERSDAD, UTE SUB· STOllE-KuPER, P. W. D.} 
BARAI:HAHBA, DELHI. 

798. -La1a Dun1 OhaDd: (/I) Is it & fac' that one Lachman Pershad, lat. 
1IUb·store-keeper, P. W. D., Barakhamba, Delhi, was discharged f£OlD ler-
'rice from 1st January 1928? 

(b) Is it true that the same I.Qchman Pershad has had to his credit onr· 
.eas service in Mesopotamia, during the great war? 

(c) Is it a fact that he had declined when required by the store.keeper 
~ vet:ify the receipt of full quantity of goods which were really short 
by 20 cwts. as compared with the quantity given in the bill and this exaa· 
perated the store·keeper and the Store and 'l'raffic Officer with the ultimate 
result that his services were dispensed with? 

(d) Is it also a fact that since his discharge the said Lachman Pe1'llhad 
has been and even before that had been persistently asking the higher autho· 
rities to inquire into his allegations which would among other things pro .... e 
the embezzlement of Rs. 62,000 of Government money? 

(e) Are the Government prepared to order an independent inquiry into 
the allegations of the said Lachman Pershad and after that reconsider his 
-case? • ... 

The Honourable Sir Bhupendra Bath Mitra: (a) Yes, Lachman Por-
shad who was a temporary sub-store-keeper was discharged on the 1st Ja.nu· 
.ary 1928._ 
(b) It was reported at the time of his wppointment that the man had 

worked for a year 88' a Store Keeper in the Electrical Bnd Mechanical 
£iection, Basra. 
(c) In August 1920 Lachman Persluid reported that certain bills were 

being passed for payment although the art:cles had not been received in 
full. On investigation it was found that he had been given a bill to check 
which was mcorreet. 'l'here was, however, no loss to Govennnent and 
suitable disciplinary action was taken against the persons concerned. It 
is not true that the services of Laohman l'e1'llhOO were dispensed with as 
u result of his report. He was discharged nearly 2, years later for breach 
-of discipline. 
(d) Allegations were made by Lachman Pershad. both before and ailcr 

he left the service. They were inquired into and were found baseless. 

(e) 'l'he answer is in the neiative. 

REl'RESRNTATION OF THE CENTRAl. L:UHSI.ATURX ON TilE GOVERNING 

BODY OP THE L.\DY HARUINGK lhUIGAI. COI.I.EGE, DELHI. 

700. -Kumar Ganlanand Sinha: (/I) With reference to the reply given 
to queStion No. 1587 on the 8rd September 1924 regarding the additioll of 
the Members of the Legislative Assembly and the Council of State to the 
Govetning Body-of the Lady Hardinge Medical College and Hospital wIll 
the Government be pleased to state the names of persons so added? 

(b) Whether they were elected or nominated Bnd in either case by 
'Whom? 
- (0) If no Member of the Indian e i ~ re has yet been added, wi,II the 
Government be pleased to state reBRons for the sRme? -
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~. I. W. Bhore: (a) and (0). The Governing Body have proposed 
the addition to their numbers of two Mcmbers of the LegisiatiT6 Asst!Dlply 
Mnd one Member of the Council of State to be nominated from panels 
elected by each House. Owing to pressure of legislative business it was, 
cot found possible to arrange for the election last September, but Govel'll-
nlQnt propose to take steps to that end durini the present llea.ion. 

(b) Does not ariae. 

GUAliT 'ro THE LADY HAllDINGl!I MEDICAL COl,LlGE, DJIILHI. 

800. -Kumar .GlDllIWld SlDha: Will the Government be plcased te 
state what lAC lion they have taken to ensure that the grant of rupees 2 lakh. 

.. made by the Asscmbly every year is properly spent by the Governing Hod, 
of the institution and what share, if uny, has t,he Le;"rislnt,ure, in the manage-
lilent of the funds? 

1Ir. I. W. Bhore: The present grant of Us. 2 lakhs is given with-
(lut anv condition and Government ho.ve no reason to think that the prescnt, 
Coverning Body does not exercisc proper control over the expenditure of 
tile College funds. So far as ,the Legislature is concermld, I have alread,. 
told the Honourable Member that it will now have its representatives on 
the Governing Body who will share in that control. 

AUDI'f ~'n INSPECTION NOTIS REGARDING TilE LADY HARDINGE 

MEllI CAl, COJ.J,EGK, Dl:J,HI. 

801. -Kumar GaDlaDaDd S1Dh&: (4) Are the Government aware of the 
fact that the audit inspection note concerning the Lady Hardinge Medical 
College laid on the table is very unfavourable so far as it relates to the 
stock and equipment? 

(6) If so, what action are the Government going to take to ensure the 
• proper application of its own contribution to the College? ' 

(c) Will the Government be pleased t.o lay 011 table the latest audit an4 
•  . inspection notes lind obje(ltiOlI'l regarding the College? 

IIr. I. W. Bhore: (a) No 
(b) Docs not arise. 

(0) '1'he audit Bud inspection note for the-period October 1928 to 
September H)24 has not yet been received. 

QUINQUENNIAl. REl'ORT& OF 'l'HE LADY HARDINGE l\hDICAJ, COT.U:GE, 

DEI,HI. 

802. -Kumar GaDlaDlDd Sinha: (a) h. it a fo.ct t.hat the I.ady Hardinge 
Medical College and Hospital issues no annu"l report of any kind? 

(b) Is it. 11 fact that it hall been dceided to publish u quinquennial report? 
(c) If the answer to (b) is in the affinnativc, will the Government be 

pleased to SIlY if it is out.? if not" why; and when the report is likely to be 
out? 

IIr. I. W. Bhore: (n) The H:onourable Member is referred to the 
of.'ply given to his questiO'."f No. 1029 on the 24th March 1924. 

(b) Y('s. So far two quinquennial reports have been published. 

(c) A copy of t.he last quinquennial report hilS bcell pltwed iu the 
I.i rar~  of the Assembly. 
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THE CHINA BAKIR LWHTliOUSK • 

• 808 .• J[r. II. O. lfaldu: (a) Will the Government be pleased to state 
what has been dono with the light, wheu the China Bakir Lighthouse nCllr 
the mouth of the Rangoon river, was disl1l1mtled'i 

(b) Will the O l~rn n  be pleased to I'l ~ () Wh!lther it h. true that an 
c,ld'lfashioned light vessel has been placed 8 miles from the land, and are 
the Government aware that during the monsoon, ships are not able to SllC 
tho light and haye therefore got to anchor where they are? 

(0) Will the Government be pleased to statc whether it is " fact that 
during tho North East mom.OOIl, this light vessel is removed and replaced 
by a Noah's Ark with a very old-fashioned fixed light? e. 
(d) Are the Government prepared to consider the question of installing • 

on each bank a lighthouse of the lll..t.aat pattern? , 

(8) Are the Government prepared also to consider the desirabilit' of 
installing Il. sound signal on a light vessel which will be of great use during 
fog and heavy ra.ins? . 

The Honourable Sir Oharlea InDes: It il'O undcl"Rtood that the plant and 
J.1achinery of the dismantled lighthouse are being stored till it is seen 
",hether they can be usefully employed elsewhere. 
Government are a.ware that the ex:sting temporary arrangements for 

tho exhibition of a light near the site of the China Bakir i h h ~ are 
IIot regarded by the shipping community as satisfactory. On the recom-
mendations of the Local Government a new permanent light vesllel fitted 
with a stronger light has already been ordered and every effort is being made 
tr ha.ve it in posit.ion off China Bakir by the next monsoon. It. WIlS not 
found pO ~i le to take this step earlier' owing to the fiIla-neinl Fltringency 
prevailing. 

The proper light.ing of t.he t'ntrance to the Hangoon river has been 
carefully examined by the local authorities, but so far as th!.' Government" 
of India. are aware no representation has as yet been made that R sound 
signal should also be attached to this light vessel. .. 

APPOINTMENT OF A MAliURF.8 COJUU'M'EE. 

804 .• J[r. K. VeDkawamana Beddi: Will Government he pleased 
to state whether they are aware of the recommendation of the Bo.ard of 
Agriculture contained in tho proceedings of its meetings in 1922 and HJ24 
that the Government of India should be requeeted to appoiJlt a Committee-
to investiglllte the economic position of indigenous fertiliv;erR nnd formulate-
n definite constructive policy to ensure their use for the beneflt of the 
Indian ryot? What action hfl.yp Government taken or propose to give effeot. 
to the. fthove recommendation? 

IIr .. J. W. Bhore: Yes, the appointment of a Manures Commit,tee, will 
he considered when certain other projects for agricultural d(:vl'lo'pment 
which lire conRidtlred of prior importance have been provided fol'. 

TREAnrENT OF '[NDIANS IN SOUTa AFRIf'A. 

805. ·Mr. K. VeDkataramana :Reddi: (a) Arc Government aware thut.. 
l ~l' h  of propagaIlda Qt'.' boing adopted to speed up the scheme of repat-
rintkin by the Agents of the South African Government? 



QUESTIONS ",ND t\NSWDS. 868", 

(b) Has Government's attention been drawn to the proceedings of th(t 
Conference of white farmers in the Union reported in 8D issue of the' 
Indian Opinion rCfleived during lllail weel( (November 20th, 1924) suggesting 
the following methods. to carry out tbe drastic policy of repatriation: 

(1) Cancellation of licenses, 
(2) Segregation, 
(3) Disallowing Asiatics to purchase land, 
(4) that those owning property should retain it for their life·time and 

the State should take the same over at a valuatioD and the-
property to be sold to a European? ' 

(c) Are Govcrument further aware that the Conference also passed the 
following Resolution: 
II That. their Coagress presses for legislation in the case of Asiatics and Nativea, 

carrying on a buaineu under a company or assumed name, that shall make it compulsory 
for all 8uch persons to display in a clear manner on all note paperR, advertisements, etc" 
tho proprietor's naID-e, in order that it may be clearly seen that the business is a native 
one.··· 

(d) What action, if any, do Government propose to tuke in the matter?' .r .. I. W. Bhore: (Il) Government have no further informt.tion than. 
what has appeared ill the press, but the matter is undel' investigation. 

(b) and (.c). '1'hc answer is in the affirmative. 

(d) '1.'he Honourabltl Member's attention is invited to the answer given 
by liili Excellency the Viceroy to an in l ~n ial deputation which waited 
on him to make representations regarding the Indian position in South 
Africa. A copy of the reply has been 'Placed in the Library. 

Ihcn.ul'rMI!:NT OF AC(!OlJNTAX'rs IX ENOJ •. UID. 

eoo. -Mr. K. Venkataram&Da Bedd1: (a) Will d6vernment be pleased"-
to state whether its attention has been drawn to nn advertisement in the 
oolumns of the Accountant, 0. weekly published in London, which runs as 
follows: •• The SecretQ.ry of State for India invites applications for appoint. 
monts for a period of five years for ·the purpose of setting up and auditing 
the accountll of Government institutions in India run on a commercial 
basis. " 

(b) Have the Gm'ernment of India been consulted with regl\rd to the 
neces8iby of recruiting candidates in England for the propo8_cd appoint. 
ments?! 

(c) Was any attempt made to finel Indians for the posts before candi. 
dates were advertised for in Britain and did the Government suggel:lt this 
to the Secretary of State? , 
(d) How many appointments hnve BO flU', been made in this ~.~ i n 7 

What is their scale of pay? 

The Honourable Sir Baall Blackett: «(I); (I)) and (IJ). The, Secretary of 
State Bcted at the instance of the Government of India, who were guided 
Ly the advice of the Auditor Gen'eral. The latter stated: 
.. It is now undoubtedly the desire of Indians to hRve Indians trained for special 

work rather than to obtain Europen,n expe1'ts from Enslllnd aDd I am in full sympathy 
with them. 'rhe training of 1\ Chartered Aceountant h w(~ ( r re ire~ a period of 
5 yearl' II.rticles with B firm of Chartered Accountants Rnd it will not be practicable 
to depute 'a number of junior Indian OfJicers to serve apprenticeship in England .111 
the COl'll t.herefor will be prohibitivE'. I therefore requiN an expert who will -train iIll 
India "plected memhers of th" Indiun Audit and AI'.collnb Sprvice." 
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It will be seen that the specific purpose of t.he action taken iii to traia 
lndians for the work required. 

(d) One appointment has been made on a fixed pay of Hs. 2,000 per 
rnenaem. 

NAVAL H.UB AT SlNGA1'ORE. 

807. -Mr. E. VeDutaramana Beddt: Are Government aware that Hili 
Majesty's present, Government has decided to construct a naval basc at 
Singapore? Will Government be pleased to state whl't, if any is t·he 
'financial burden that India may be oalled upon to bear in thiE' respect ~ 

Xr. 1:. Burd9D: The attention of the Honourable Me~n er is ~n i )  to 
the reply given on the 28th Janujlry to starred question No. 482. 

NAVAl, ARMAMENTS IN THl!l l\lEUl'l'ERItANE.\N, EAST INIJIEB AND 

HONG KONO. 

808. -Mr. E. Venkataramana Beddt: Are Government awa.re of the 
fact that sweeping ohanges are proposed to be introduced in the N avol 
.\rmaments in the Mediterranean, Ea&t Indies ~n  Hong Kqng? How are 
the Government of India effected financially in this proposal? 

Xr. 1:. BurdoD: The Government of India have received no. official 
communicat.ion on the subject an.d are not affected financially. 

COJ,0111t BAR IX SOUTII Antlc!. 

809. -Mr. E. VlIlkataramana Beddl: (a) Has Government's atten-
tion been drawn to the ll w~  ,telegram from Cape' 'l'own dated 28rd 
:Janunry 1925 published in the Pionccr in its issue dated 25th January 1925 
at page 4 under the title: "The Colour Bor in South Africa": 

.. The Government is introducing R Hill to amend the Mines and Works Act to 
legalise the colour bal' by refusing certiticates of proficiency ill any aeellpa-
• tiop to Natives or Asiatics in specified Provinces, etc." 

(b) Will Government be pleased to state whether Indians in the Colony 
wquld be adversely affellted by the Pl'OPOBCd legislation? If so, do Govern'-
ment propose to take immediate and effective measures to proteot Indian 
interests in South Africa? 

IIr. 1. W. Bhore: (a) The .reply is in the affirma.tive. 

(b) The Honourable Member may rest assured that Government will 
\'IIstcn "the sit'uatioll carefully and take such action as circumstances may 
r':>quire. 

!, 

1\hmORIH. PltOli OFFICERS 01' THE M:.unus PltOYINCIAJ, O . ~ 
SJ<:n.VICE. 

810. ·Jraji S. A. E. IRlanl: (a) Will the Govemmcut of India be 
pleased to state if they have received advlUlCle copics of the appeal sub-
,rutted by the officers of the Madras Provincial Police Service against the 
-orden of the Madras Government depriving them of two of the listed post • 
.of Superintendents of Police? 
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(b) Have they requested for telegraphic orders to the Government of 
l\ladras to stop the 1inal orders and the notification in the Gazette regard-
-ing the confirmation of Imperial Officers in the two posts reserved for the 
}lrovincial Police? 

(0) Have the Government of India issued necessary orders on the Bub-
ject? 

(d) Do the Government of India propose to call for all the recorde of 
the controversy regarding this subject and to dispose of the appeal on it. 
merits? 

The Bonourable Sir Alexander Kuddlman: (a) and (b). Tht! anawer i. 
in the affimlative. 

(o) and (d). The Government of India will consider the a~ ( r when the 
representation reRches ,them through the Local Government. .. 

DISTRICT SUPERINTENDENTSHIPS J.ISTED FOit 'faE PROVINCIAl. POLICE 

SF-RVICE. 

Sll. ·BaJl S. A. E. leelam: Will the Government of Indiu. be pleased 
-to state when they propose to issue orders on the Question of the number 
-of District Superintendentships to be listed for the Provincial Police Ser-
vice on the strength of the recommendations ~ the Lee Commission? 

The Bonourable Sir Alexander .uddlmaD: The question is under con-
sideration aud orders will be issued as soon I\S a decision lIas been 
arrived at. 

RIi1SR!RVING OF POS'l'S ()ll SU1']UUNTElfDEN'l'S FOR MRMBEItS OF THE PROVINCI,#.T. 

POI.ICI!: SEl I ~  

812. ·JlaJi S. A. 1[. oTeelant: ' Do the Government of India propose to 
take into consideration request 3 in the summary of requests in the appeal 
,sent by the Madras Provincial Police officers to facilitate orders on the 
Lee Qornmission being given f.>fiect to? 

The Bonourable Sir Alexander .uddlman: I would refer the Honour-
able Member'to the reply just given to him with reference to parts (c) and (d) 
,of his fonneJJ question regarding this representation. 

ISSI;E ,OF Rl£Tt:RN TICKETS BY THH }~ ST INDIAN RAJJ.W,AY. 

813. ·.aulvi .uhammad Yakub: (a) Are t,he Gov(!rnment aware that 
the ~a  Indian Ho.ilway docs not issue return tickets like the Oudh anti 
lo.ohllkhand Hailway? 

(h) Now that the East, Indian Rail-way is under the direct management 
-of the Government of India. and is administered with the Oudh and Rohi!-
khand Railway. do the Government propose to direct that return ticket. 
be also issued by the East Indian Railway? ' 

, ~r •. Q. !J. SIm: The matter is within the competence of the Railwa.,. 
Admllllstro.tlon and Government do not propose to issue any orders. A 
lICopy of the question and answer will, however. he Bent to the Agent. 
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E»PLOYHEX'l' OF hIlIAN'S IN BL"IlMA. 

814. *1Ir. 1:. G. I'le:aili:g: 1. Will the Government be pleased to state· 
whether the views of the Government of Burma, as expressed in para· 
graph 8 of the letter No. 404-A.-24, dllted Rangoon, the 30th July, 1924, 
from the Secretary to the Government of Burma, Home and Political 
Department, to the Secretary to the Government of Indio., Home Depart-
ment, relative to ~he non-allotment of Indians, successful in compet.itive 
examinations for the All-India Services, in London, to Durma and' the 
non-allotment of Burmans, similarly successful, to India, have been. 
IiIpecially pointea out to the Secretary of State for Ipdia? 

2. If the reply to question No. (1) be in the nffirmative, will the Gov-
ernment he plellscd to state, whether thc.v Ilre now prepared to direot the 
special attention of the Secretary of State, to the views of the Govern-
ment of Burma, as detailed above? 

The Honourable Sir Aleunder Kuddiman: Thp ma.tter is still a subject. 
of oorrespondence with the Local Government. and no referenoe to the 
Secretary of State has as yet been made. 

EXPORT 01' "'-HEAT. 

815. *Lala Dunl Ohand: 1. (cz.) Has it come to the notice 'of Government.· 
that large purchases of wbeat are being made by foreign eompanies for' 
ein~ exported to foreign countries? 

~: 

(b) lias it also oome to the . notice of Government, that even standing.: 
crops of wheat are being purchased by means of forward contracts at. 
unusually high rates? 

2. If the reply to question No. (I) be in the affirmative, will the Govern-
ment be pleased to place some restriotions on the' export of wheat to: 
foreign countries? 

IIr. J. W. Bhore: 1. The Government have. no infonnation on the· 
subject, but. will obtain it and infonn the Honourable Member. 

2. In view of the above the question does not nris!'. 

COVPUI.80RY RETU1IN TICKICT8 FOR ·PIT.ORIMS TO THE IIEDIAZ. 

816. *lIaulvt :KGbammad Sh&fH: (a.) Will the ern ~n  be pleased" 
to state whether it is a fact that the Government of Indio. proposed the-
desirability of introducing the system of compulsory r~ rn tickets for the-
voyage between India Bnd t,hE! Hedjaz in their lettN' dated the 27th of New-
ember 1005 to the Local Governments? 

(b) Is it 0. fact that the opinions of the leading Musalrnans and Associa-
tIOns ~ine  by I .. ocul ~ n  showed that the majority of the com-
munitywere opposed to the proposal? 

(c) Is it 8 faot .that in consequence of tho pp ~i ir n  the Gov('rnment 
"r India eonveyed in their ll,tter to Local Governments No. 733-742, dated 
~8 h ~Ia  1007, their decision to abandon the proposal ~ 

(d) Is it not 8 fPlot that in 8 further rrferpncc from the Government of 
India in their let.ter dated 18th August 1910, the Bombay Government;. 
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replied by letter dated 15t,h March 1912 that the Haj Committee of Bombay 
were of opinion that the system of compulsory return tickets could not be 
-effectively introduced without fixing the fares for passage to and from 
.. Jedda? 

(e) Is it not, a fnct thnt the Government of India was again moved to 
-write to the Government of Bombay on 5th August 1912 requesting that the 
further considerntion of the questIon he expedited and that the Government 
of India may be infc)rmed what immediate' measures could suitably be taken 
for the purpose of i i n in~ the evils eompJained of other than reminding 
intending pilgrims of the extrl'me desiruhilit:v of eith'ar lIecuring return 
tickpts or deposWng monev fmffirient to cover the cost of the return journey 
..on their wa:v to the Holy Places? 

Mr. J. W. Bhore: (a), (b), (r'), (d) lind (c), Yes. 

IlIJ.GRlM Tn.Ul'IC 'ro THE HEDJAZ. 

817. ·Maulvi Mohamma.d Shafee: (a) Is it not Il fact that the Bomba.y 
.Government reported to the Government of India on the 28th December 
ifl]912 that .. h r(~ was a. possihili.tv of 0. well-known firm of good standing 
.en erin~ for this pih.rrim trnffic nfter buyint{ up or-otherwise ousting the 
two companies which at present absorb about the greater part of this 
traffic"? -

(b) Is it not a fRet that by the" well-known firm of good standing" in 
the nbove commnnicntion, the a~ Government meant MesEll'S. Turner, 
Morrison nnd Company who wore about to bu,v th., Persian Mussalman's 
-ships rllnnin~ under the lIame of the Bombay nnd Pf'rsia SteRm Navigation 
,Company Rnd llnot.hflr CRlled the Arab Stt'flm Navigation Company? 

lIr. J. W. Bhore: (n) and (b). The answer t.o the first part of the ques-
tion ;'1 in t,he Rffirrnlltive. As re~ar l  t.he second part, one of the com· 
panies, whose intercr;ts 1\;fcss1'!l. 'j'urner Morrison & Co., intended to acquire, 
WRS the Rf)mba.\: Rnd PPTsia St(1am Navign.t.ion Company. The Govern· 
ment of India h8 (~ no infonllation as to which thl' other Company was . 

• 
H.O' P1J.On.IMS. 

81ft ·lIaulvi Mohammad Shafe.: WnJ the Government be pleased to 
-ilJrniRI, the fi!!11Tf'!'I Ilntif'r the ll win~ l\Cads for each of the years from 1918 
·to Hl24 in rCNRrrl to thc> HBj pil~i a e  

(tt) '1'hf' n'lTl1hpr of oilr¢ms who left for the Hf'djaz from thf' different 
pArts of IndiR. . 

(h) The nllmbel' Af pilgrims who returned to India. 

(r,) The numher of pih!rims who wel'e stranded at Jedda. 

(ti) The mimhpl' of pilgrjms who were repatriated. 

(e) The amount of money spent by the Gqvernment on repatriation. 

(f) The nmount if any subscribed by the people for the purpose. 

lIr. J. W. Bhore: A statement giving such infonnation as is available 
is laid on the table. 
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. 

. N !£'f Sl1ltPI,US IN THE INCOMB OP THE POS'f .OFFICE. 

819. -Khan Bahadar ~ar  Hull8&ln JDw1: (4) Is it.'a fact that there 
has been a net surplus in the Post Office income in the year 1928-24,· exolud-
ing the incomes derived from the Telegraph branch? 

(b) If so, will Government plell;se sta·te the amount? 

SEPARATION' (U' 'fnE ACCOUN'fS OF THE POSTS AND TEI.EaRAPH 

DEPAltTMENTS. 

820. ·Khan Bahadur Sarfaraz Hussain Khan: (a) Have the Government 
separated the accounts of the Post nnd the Telegraph branches? 

(b) If not, will they please state when they Bre going to do it? 

BRANCH1i:8 ~' 'I'RE POSTAl EPAl!.rMENT lWN .~T .\ Loss. 

821. -Khan Bahadar Sutaru HU8I&1n Kh&.D: (a) Is it 8 fact that one 
.of the two branches of the Postal Depa.rtment is being run at a. IOS8? 
(b) If so, will the Government be pleased to state the branch which is 

being 80 run? 

The Honourable Sir Bhupendra Jl'ath Kltra: With your pennission, Sir, 
I propose to answer questions Nos. 819, 820 and 821 e~her. . 
I would refer the Honourable Member to the answer given by me on 

the 3rd instant to Uuja. Ragbunundan I'rasad Singh's starred question-
No. 705. 

I-'tnt'fIIER HliTItENUlUIENT IN TilE POSTAJ. DEI'AltTMENT. 

822. -Khan Bahadur Sarfaraz Hu88&iD Khan: (a) Is it 8 fact that a 
·sum of Us. 1,77,87,000 hilS been reduced in the Postal Department as the 
result of the recommendations of the Inchcape pommittee? 

(b) Will the Government be pleased to state whether a fresh Retrench-
ment Con;tmittec called the Ryun Committee has been appointed to make 
further retrenchment in that Department? 

• The Honourable Sir Bhupendra Jl'ath II1tra: I would refer the Honour-
able McmIber to the answer given by me 011 the 3rd instant to Raja 
Uagh unandun l'rusud Singh's starred question No. 706. 

CIIEATION OF NEW p O NT) ~ NT8 IN 'l'RE POS'fAJ. DEPARTMENT. 

823. ·Khan Bahadur Sarfaru Huutn· JDWl: (a) Is it a fact that new 
posts of officers carrying salaries of Rs. 500 QIld above have been created in 
the Postal Department since the recommendations of the Retrenchment 
. Committee were made? 

(b) If so, will the Government be pleased to state the number of such. 
posts ~re8 e  

S~ Geollrey Olarke: (a) The reply is in the negative. 

(b) Does not arise. 

" JI l!.TltENCHlIl,NT8IN THE TELEGllAPlf DEfAltTMn'T. 

824. -Khan Bahadar alarfaraz Huualn Khan: (4) Is it a fact that the 
'"Inchcape Committee recommended reduction of expenditure in the Tele-
.grllph bronch? 
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(b) If 110, will the Govemmentpleallc state whether thoBe recommenda-
tionll have been given effect to? 

;(0) If the answer to part (b) be in the affirmative, will they please state 
the amount so retrenched? 

fte Honourable Sir BhllpeDdra .atll Klwa: 1'he Honourable M:6Illber 
is referred. to my reply to ,ta.rred question No. 706 88ked by Rail. 
Raghunandan Prasad Singh on the Srd February 1925. 

GUARDINO OF POST OFPICII AT NIGHT BY POSTMEN. 

825. ·KIwI B&h&d1l1' Sadar&l HUII&iD KIwI: (a.) Is it a. fact that aD 
assurance was given b:v the Director General of Posts and Telegraphs that 
the postmen and menials not provided with free quarters, will not be re-
quired to guard the post offices at night after their day duties? 

(b) If the answer to the above be in the affirmative, will the Govern-
ment be pleased to state whether effect has been given to that assurance? 

The Honourable Sir Bhupendra :rrath Ktb'a' The Honourable Member's 
attention is invited to the reply given by me on the 8rd Februar.v, 1926, 
to Uaja RaghuDandan Prasad Singh's starred question No. 711. 

PII.OVISION 01' SPECIAl, 'l'RAINS )1'011. THEm ROYAl, HIGHNESSKA PUrNC}: 

AND PRJNCESS ARTHUR 01' CONNAUOBT. 

826. "'Mr. T. O. GOIWam1: Is it a fact that Prince an<l Princess Arthur 
of Connaught, who are now on a visit to India, travel by speeial trains which 
are provided for them at the expense of the State, even though they are not 
Stalle guestB? If so, why? 

Mr. Denya Bray: At the suggelltion of Government the Hailway. COM-
carned &re making no charge for haulage as an act of coUlltesy towards· 
members of the Royal Family. 

PROVISION OF SALOOlI8 lOB. RAILWAY OnICLAr.S. 

827. -Mr. '1". O. GOIWam1: Is it 8 fact that railway officials down to. 
Traftic Inspectors are given saloonl to travel in, and that this means a very 
considerable amount of expenditure? 

. JIr. G. G. Slm: Railway officials are given saloons or reserved carriage. 
to travel in for the effioient exeoution of their duties. It is essential that. 
officers and upper subordinates of Railways, who have to travel about con-
tinua.lly in the discharge of their duties, must be provided with suitable. 
accommodation on Ruch joumeys, if they are to discharge these duties 
affeotively and without damage to their health. There are two methods 
of providing such accommodation; reserved saloons or camages and 
secondly, a. large riwn e~ of rest·houses at re ~  intervals throughout 
the RaIlway. If expendIture on Lhe first method IS reduced or entirelv 
eliminated, ~ ~ rre p n in  amount of expenditure will have to be incurred 
on. the pr :I8.IO~ of. re h ~ n ~ ~e .8eoond method, and is left to 
Ra.!lway Acummstratlons to decide which 18 the most efficient or economical 
method to be adoJlted in the apeeial circumstancea of each railway. . 

• 
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UGANDA TOWNSHIP' RULEs. 

Sir Purahobmdal Thakurdu: Sir, I have given priv&te n ~iee of the 
following question to my Honourable friend, Mr. Bhote, who' bu agreed to 
8J1RWCr the same to-day. 
(a) Are Government aware that the Government in U an ~ .halve come 

to a decision regarding the subject matter of my a.tarred question No., 546 
this session with regard to Township RuleS lately notified in the. Uganda 
Official Gazette entailing restrictions on Indians (excepting domestic 
~l'r a.n ) being eligible to reside or trade in prescribed areas without the 
sanction of the Governor in writing?' 
(b) -If the l'eply to the above be in the affirmative, will Gov:ernmont be 

ploased to say when they expect to make a. defi"ite statement in this OOn-
nection? 

JIr. J. W. BhOl'e: (a.) The reply is·in the affirmative. 
(b) I am glad to be able to inform the .Honourable Member that the 

nde to whioh he refers has been repealed by the Uga.nda Government and 
all notices issued under it canoelled. 

Sir Purahotamdas Thakurdu: 1 am much obliged to the Honourable 
}.{ember. 

UNSTABRED QUESTIONS AND ANSWERS. 

IlIPORTS 01' :A. SUBSTITUTE pon. GBEB. 

8). Baboo BUDglal JaJodia: (a) Are the Government &wa.re of the fact 
1Ibat certain traders are importing a vegetable product and are selling 
the same as a substitute for ghec? 

(b) Will the Government please state under what class t,he same is classi-
'ed, the duty that is levied on it, the total quantity imported up to date 
.... d *he total amount of revenue derived ·therefrom? 
(c) Will the Government state what steps they propose to take for 

NIiltricting the sale of the same in the market? 
'!'he Honourable Sir Oha.rl •• InD •• : (a) Yes. 

tb) It is assessed to duty under item 69 of the Statutory Tariff Schedule, 
!lamely: 

II Provisions and Oilman's stores, and Grooeries, all sorts, excluding 
-rinega.r in casks ". 

TRe Government have no exact information regarding an~ and rev.e-
r1le realised, as imports of the artiCle are not separately reported. 
(,) None. 

"INDU'S LIABILITY IN RESPECT. Oli' INTEB.EST ON fuIJ.1'A.Y CA.Pl'l'AL 

. AT CRAlI-GE, ETC. 

82 .• aboo Bunllal .TalocUa: Will the Government 01 India be pleued 
til Isy OIl thp  table 8 statement shoWing India's present liabilit.y 88 J'egal'cD 
fa) interest on capital charge, . 

(bj rllilw&7 materiala purch .. ed during the raU". 
(Q) the amount of oapital, (i) &mount ab:eaci, repaid. (il) ballDOe to 

pay. 
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((1) capital cont'ributed t,o Indian States' and Railway' rnp~Die8 and 
> interest thereon, 

(e) miscellaneous rlLilway expenditure? 

IIr. G. G. Stm: Tile infonnation asked for by the Honourable Member 
'\\'ill be found recorded in paragraph 82, the etatement appended to para-
graph 38 and paragraphs 45 and 73 of Volume I of the Report by the Railway 
Board 011 Indian Railways for 1928-24. It is pl'esumed that in item (a) the 
Honourable Member hils in mind the iuterest on railway capital at charge 
and that in item (d) capital contributed by India.n' States and Railway 
Companies is meant. 

)'In.EA(;J:: 011 ItAU.W A YS. 

83. Baboo Ruuglal .1'&1041&: Will the Govemment be pleased to lny Oil 
the table sta.tements showing the mileage of railways MIn in India tinder 
I,r,lad gnuge. metre a ~~  Hnd narrow gauge linet; with figures for main· 
t.enance, "tares purchust>, COHt of f>upervisioll, demonstrating them under 
~~h~ ' ' 

IIr. G.  G. 81m: All the IWllil:ble figures on the subject roferrttd to by 
the Honourable Member will be found in statements V ,and VII of the 
hnancial a.nd statistical summaries, statement 81 of the financial and 
s.atistical st.atements and Appendix A of Vol. II of the Report by the 
Iinilway Board on ll}dio.n Hailwa.ys. copies of whicb are available in the 
l~i rar . 

RWUCTION OF RAlT,WAY FUIGHTS. 

84. Baboo Buqlal lajodla: (If.) Will the Govemment be please. 
1.0 lay on the table the figures showing' eamings of the last few years of the 
'Government. ,railways smoe the freight rates have been increaaed? 
(b) Will the Government please show the expenses for these years in-

-Burred in the cqs,t of maintenance and supGl'vision, show.g, the peroen.-
age of decrease 61' increase under each head and show how they compare 
with figures for the Jear preceding the, enhancement of the said rates and 
freights? ' 

(c) Are the Govemment prepared to consider the desirability of bringing 
Gown ~  freights to their pre-war level? 

JIr. G. G. lim: (a) and (b). 'fhe infonnation will be found in tho 
Annual Reports (copies ,-f whi"h are in the Library)  on Indian' Bailwaya 
iOI the yeaI'll 1921-22, 1922-23 and 1923-24. 

(c) Th.e desirabilIty of reducing freights ,when this is practicable .ill 
~ n an l  receiving the a.ttention of Govemment &nd the RaDwan. Jt 
is not. possible at present to reduce them to pre-war level. • 

'REPORT REGARDlNG OUTltAGE ON AN bUlAN WOMAN nr THE FEDlmATED 
• • MAJ.AY STATES. 

85. Baboo R1lD,lal.JajocUa: (a) Will the Government please read 
before this House the report they promised to obta.in from their Agent 
in the Malay States on the subject of 'Outrage on an India woman' in reply 
to Mr. Jamnadas Mehta's question No. 1649? • 

, (b) Will h~ Government state what special ateps hav,e been taken by the 
Agent, .ti the IDstance of the Governnumt of India to prevent tlle recurrence 
<H such outragca? " 

, 



. LBGISLATIVI ABSIMBLY. [9TH Fa.. 19"26 .. 

Mr. J. W. Bhon: (4) and (b). A oopy of the report in question and of" 
certain other relevant papers which indioate the steps taken in the matter 
have already been placed in the Library of the House. 

RETRINCSII'!lTS IN GOVERNMENT OF INDIA DEl'ARTME):TS. 

86. Baboo D~a  Jajoclla: (a) Will. the Govemment plElMe Illy 00 
the table statements showing the extent of retren.chments effected in the 
various depa.rtments of the Central Govemment since the Inch<;ape 
Report was published, (i) by Indianisation of services, (ii) by reduction of 
lubstantive posts held by Indians, Anglo-Indians and Europeans? 
{b} Will the Government please lay similar figures for the various AII-

India (Imperial) Services? 
(e) To wha.t extent havtl retrenchments thus effected been covl'rod hy 

revisions of pa.y, promotions and extra allowances of the employees in (a)-
and (b) above? 

fte HOIlourable Sir Bun Blacket.t: I am not sure that I clearlv under-
... tand the purpose of the question. Full statements have been laid on h(~ 
table of the House from time to time ~h win  the progress of retrench-
ment since the .report of the Inchcape Committee was received; and I 
regret that I ca.nnot usefully add to them. 

TRAINING or INDIA. ApPBIlITIOBs AT JAII.U.Pul. AKD KANCRRAl'ARA. 

87. Baboo Buqla\ Jajodla: Will the Govemment be pleased to state' 
fa) how ma.ny Indian apprentices were trained, and the class (gradet 
in which trained, for railway service at the Jamalpur and Kanchrapara 
",orkshops, respectively, during the last three years? 
(b) how many of them hl\ve completed their course and what provision 

Ita, been made for them? 

Mr. G. G. 81m: (a) and (b). The infonnation on the lubject in POSSeII-
18;011 of Govemment is as follows: 

In the Jamalpur shops the numbers Wider training are not known, but 
the following number of apprentices completed their course: 

Speeial grade 

I'impde • 

Tbll'd gnde • 

of these, 5, 2 and 407, respectively, were.~ en emploYlJlent. At Kanobra-
j)8.ra the number who (a) were under tralDlDg, (b) cqmpleted their COUNe .. 
.and (r.) were appointed, are as follows: 

, ClaI' I 

elMa II 

Clue III 

f (a) 14G • (6) a 
:-Ce) '1 

~ 
(a) 211 

• (6) a 
(0) 1 

f (eI\ 574 • (6) 408 
(D) 81 

Appointmente are dependent on vacancies and the regulatioDR . l'l)~ 
tay dmvn that no guarantee of appointment i, eiven. 
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CLA8SIlICATION or EXPJ,oUBS DOING CLBRIOAtWOlLX AT K.lNCJlJU.fAlU. 
AND HALISAJlAlt A8 KllALABIB. 

88. Baboo RUD&la! .Jalo4la: (4) Is it a fact that in the Stores office. 
at Kauchrapara and Halisshar a number of employees required to do 
-clerical work were maintained OIl the roll-book of khaltJ.i.? 

(b) If the answer be in the affinnative, do the Government propoie to 
iSBue instructions for the discontinuance of such practices in the future? 

Mr. Q.  Q. 81m: (a) and (b). Government have. no ipfonnation and 
do not propoee to callfQl' it. 

MIUTARY SJ,AlTGHTER HOUSES. 

89. Baboo Runela! .JajodJa: (a.) Will the Government be pleased to 
:state whether any statistics nre kept at the military slaughter houses of 
the number of cattle slaughtered 1· 

(b) If the answer be in the negative, are the Government prepared to 
issue orders for the maintenance of such statistics? 

(0) If the answer be in the affirmative, will the Government state 
the !lumber of bovine cattle sJaughterp.d in : ~. IH23 and 1924 under 
lleparatc classification namely, (a) bullocks and bulls, (b) cows, (0) buffaloes. 
(d) calves 8Jld the approximate nwnber slaughtered every year? What 
proportion does it hold to the total number of consumers? 

(d) Are the hides and calf-skins thus obtained the property of the 
-Government? If 60, what was the sum thus realised in ]922, 1923,  1924. 

(e) Are there 'other sources of supply than the military butcheries? If 
:10, what is the number of such butcheries and what quantity of beef is 
lupplied by them? 

(f) What is· the total amount spent by Government every year for the 
maintenance of these military .~ herie  and what proportion does each 
butchery hold to the total amount thus spent? 

Mr. :I. BurdoD: (a) A statement is maintained shoW1ing the number 
"of cattl\.'alaughte'red daily in military butcheries. 

(b) Does not arise. 

(c) The attention of the Honourable Member is invited to the reply 
.given on the 26th January to part (1) of starred question No. 182. 

(d), (e) and (I). The attention of the Honourable Member is invited to 
the reply given on the 10th March 1924 to parts (b) and (6) of starred 
.~ e hi n No. 692. It is not possible to give the romainiQg informa.tion 
cesired by the Honourable Member without a. reference to local military 
authorities. This would entail the expenditure of 1\ great deal of labour, 
which, in thQ opinion of Government, would not be justified by the result. 
(;btainable. . 

RAILWAY BOOK STA J.T,S. 

90. Baboo I.allal JaJodJa: (a) Will the Government please sta.te 
'whether it is a fact that bookstalls at railway stations are governed by 
~.. monopolist policy? 
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(b) If the answer be in the negative, will the Government .state what 
are theprinoiples covering the grant of license to Messrs. Wheeler and 
Company for opening· book-selling stall. at stations throughout most of ·the 
railways in India" 

(c) Have the railways been eYer approaoht;d by any other firm .r 
iDdiv.idual with tenders for the purpose? 

(d) Is ita fact that in. the stalls 8S at present no sufficient care i. taken 
to exhibit vernacular publications to cater to the Indian a:;ection of the 
pusengers? If so, will the Government state reasons for the same'! . 

Mr. G.  G. 8im: 'l.'he Honourable Memer is referred to question No. ~} 

and answer thereso in this Assembly on 25th Februllry. 1924. 

P.\SSIlNGElt SUl'E1UNTltNDENTS ali TH); ]~ STERN ~ T  R.uLw.n. 

{)t. Baboo Bunglal  JaJodia: (a) When wel'e the pOilts of PIlS:;.,ll;:;l?l'· 
Superintendents crelloted on the Eastern Htmgal Rliilw ~'  

(b) How many were appointed? 

(0) On what annual cost? 

(d) What extra amounts hllVl' bl'(,l) colk'ctvd through thein during any 
one year? 

(e) W"at are the functions of theil' services? 

JIr. G. G. 8im: (a) 1n 1910. 

(b) Twelve. 

(0) Rs. 15,120. 

(d) Superintendents are not empowered to collect any amouuts from 
the travelling p~ i . . 't'!, 

(t) The Honourable Member is referred to the reply to it om (0) of q_es-· 
tion No. 1651, asked in this Assembly on 8th September, 1924. 

NnlBER OF INDIAN GAZETTED OF.-t(,EllS ox ST~T}  R.HT.W.HI/ 

92. Baboo lr.unglal JaJodia: Will the Government be pleased to lay 
on the table stat.ement showing the number of Indians employed all State-
managed railways as gazetted officers and officials, (i) drawing Hs. 251)' 
a.nd ove, (ii) drawing Rs. 500 and helow Rs. 750. (iii) drnwing Rs. 1.000 
a.nd over for the years 19HI. 1020. Hl21. l\i'22 and 1928 and their percentage 
to the total fltrength of the services under each head arranged under Stores, 
Audit, .,l'raffic and Engineering Depa.rtments? 

JIr.' G. G. 8im: The information is not available and Governmeut call-
not underta.ke to collect it. The Honourable ~e er is. however, referred 
. to the Railway Board Classified List-a copy of which is in the Library-
which shows the names of Indian officers and subordinates at present em-
ployed on State Railways and the pay drawn by them and also Annexul'eS: 
A and B of t.he Explanatory Memorandum of the Railway Budget. for 
.• 1924.25, " copy of which wa. supplied to all Members of the A!lf'lcmbly. 



UNSTABRKJ) QUBIITleNB AND ANIWJllIS. 

N UJUDIJ. or DBP ABTXBNTAL TELJlGRAPBI8TS, T.BLBG1U.PH MASTERS, 
TJ.AJ'1IC AND ENGINORING SUPUVISORS IN THE TELBGR4l'H 

DBl'.A.RTlIBNT. ' .. 

8fT 

{)3. Kr. Gaya Prasad Singh: Will the Govenunent be pleased to B8Y : 

(a) Row many departmental telegraphists there are in India? What 
education standard iB required of oandidates for appointment 
all telegraphists, and what ~  the nature of the teBt whieh 
.andidateE.· ha.ve to pass before admisBion into service? 

(II) How many Telegraph Masters Traffic are there, what is their 
pay? Are they recruited from departmental telegraphists? 
If 80, what is the proportion of their appointments to that of 
departmental t.clegr::l.phist.s:' 

«() What is the number and pay of Engineering Supervisors? Are 
they recruited from departmental telegraphists after training 
in Engineering? If so, what is the proportion of the number 
of Engineering Supervisors to that of departmental tele-
graphists? 

Sir Geoffrey Olarke: (a) There are at present 3,269 departmental tele-
graphists. Recruitment through Departmental Training Classes is cl08ad. 
at present.' Recruits are now being obtained through Training Classes 
attached to certain selected schools and colleges and the educational quali-
fication of candidates is the passing of the Matriculation Standard of an 
Indian University or the passing of the Junior Cambridge Standard. 'l'Re 
course of telegraph training extends over 2 years by which time candidates 
are required to attain the Intermediate Standard of an Indian Univel'Sit.y 
or the Standard of Senior Cambridge in addition to the subjects in tele-
graphy. The final tests in which candidates have to pass before admission 
into the serv;ice are as follows: 

I. Handwriting. 

II. Signalling-By hand and high speed apparatus. 
III. Typewriting. 
IV. Technical SUbjects. 

V. TraJBc Rules. 

(b) There are 853 Telegraph Maatel'S in t·he Department and the 8cal_ 
l'f pay for these are: 

General SerVice Cadre 

1.ocal Service or Station Service (A) Cadre ... 
Station Service (B) Cadre 

Rs. 

270-10-82li 

200-10-250 

18Q-,.10-23,P 

~he  are recruited solely from departmental telegraphists. The proper-
tJon of Telegraph Masters to Telegraphists is 1: 10 . 

• (0) .The number of En ineeri~  Supervisors, General, 'Phone and Elec-
n ~l 18 141, 49 and 58, respectIvely, total 248. The pay of this class ~.I 
offiCIals is Rs. 8 O l ~~ . They are 'all recruited fl'Olll 
departmental .telegraphists after traInlDg In Engineering. There is no 
fixed. p~p : l n  the number being detennined by the requirements of 
the EngmeerlDg Branch. At the present moment the proportion is I: 14. 
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TBLEGB.APH MA8TEltB, TBAII'IC, AND P08'r:A.L SIGN4LLBB8. 

94. iii. Gaya PrI8&d SlqlL: (a) Have Telegraph Masters,' Tratlic, 
ordinarily any technical or engineering duties? Have they a.ny out·door 
duties? 

Whose duty is it to fit up instruments, batteries,' and wire in a depart. 
mental telegraph office, anc! to pui them right when they are out of order? 

(b) To what higher appointmunts can 'rclesraph Masters Traffic rise? 
What is the pay and number of each class of r.uch higher appointments, and 
what proportion does the number of each class bear to the number of 
'Telegraph Masters? . 

(0) How many postal signallers are there in India? Is it a fact that all 
regards Telegraph work their duties are the same as those of departmental 
.telegraphistE, and that they have, in addition, to master postal work in 
all branches, and that many of them have postal work and monetary 
.responsibilities in addition to telegraph duties? 
(d) How many higher appointments of similar pay to that of Telegraph 

lobsters Traffic and Engineering Supervisors can postal signallerl rile to? 
W.hat if; the proportion of the number of such appointments to that of 
tlUch signallers? . 
(0) '1'0 how many higher appointments of similar pay to that of the 

higher Telegraph 'l'raffic  officers referred to in question (b) ca.n postal 
signallers rise to, and what is the proportion of the number of such app in~. 

ments to that of the officers referred to in question (d)? 

I1r a,oarey Olalk,: (a) Telegraph Masters, Traffic, have ordinarily to 
cio certain technical duti.)s, such 88, adjusting instruments, testing" etc. 
'I-hey have no engineering or out· door duties. . 
It is mainly the duty of the Technioal or Electrical Bra.nch staff to i~ 

up iIlt!ltruments, batteries and wires in a departmental telegra.ph office a.nd 
10 put them right if they get out of order, but the Traffic Branch Supervising 
staff are required as lar B8 possible to rectify defects which may occur in 
~he working instruments and to maintain Repeater, Wheatstone or Ba.udot 
Apparatus in working order. 

(b) The sanctioned strength of Telegra.ph Masters, Traffic, i. 858. The 
• (.~la  pay and number of the higher a.ppointments, to which they oa.n rise 
IO.nd the proportion of the number in each class to the number of the Tele· 
"aph Masters are as follows: 

(1) Deputy Superintendents, 2nd class, on Rs. 850-450, M, g." 
per cent. 

(2) Deputy Superintendenta, 1st olass, on He. 5flO-.OOO. 20, 5'6 
per oent. 

(.9) Superior Traffic Branch, 2nd Division, on Rs. 850-700, 85, 10 
per cent. 

(4) Superior Traffic Branch, 1st Division, on Rs. 800-1,400, 14, 
4 per cent. 

. (c) The number of postal clerks employed on telegraph dutie;',in com. 
bined post and telegraph offices at the close of the last official year was 
4,455. Their duties a.re not entirely the same QS those of departmenta.l 
telegraphists. Subject to the condition that telegraph duties· have t11e first 
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. da.im upon bim, a postal clerk entrusted with suah duties in a a a~l oom-
bined office ma.y also as part of his day's ~ ~ . be. given postal duties and 
be required to underta.ke monetary responslblhtles In the same way .. any 
other postal clerk. 
(d) The number of higher appointmen;B in the Post . i ~ carrying 

simil&r pa.y to that of Telegraph Masters, Traffic, a.nd EngIneenng Super-
visors, to whioh postal clerks qualified in signalling can rise along with. 
other postal clerks, is 1,302. The proportion which this number bears to 
the total number of postal clerl(s employed on telegra.ph duties in combined 
offices, as at the close of the last official year, is 29'2 per cent. 

(e) The number of higher appointments in the Post Office (larrying 
similar pay to that of the higher Telegraph Traffic officers., referred to in 
pW't (b) of this question, to which postal clerks qualified in signalling can 
rise along with other postal clerks, ds 243. The proportion which thi. 
number bears to the total number of postal clerks employed on telegrapa 
duties in combined offices, 8S at the close or the last official ye&r, is 5" 
per cent. 

PROVISION OF FREE QUARTERS FOR POSTAL SIGNAJ.I.ERS. 

95. Mr. Gaya Prl8ad Smgh: (a) Is it a fact that general scale tele-
·graphists are supplied with free quarters and free furniture? Is the .am • 
• oncession allowl'd to postal signa.l1ers? 
(b) Are !lot postal signallers and general scale telegraphistf; equally 

liable to frequent transfers? 

Sir Geolrey Olarke: ( a) General Service tel egraphists are provided 
with free quarters when available and with free furniture, on prescribed 
flcales, for such quarters. Postal signallers are not provided with free 
quarters except where necessary, nor in a.ny case with free furniture. 

(b) General Service telegraphists are liable to frequent tranifera through-
out India a.nd Burma. This, however, is not the case with postal &ignaJlera, 
who belong either to a station cadre under a fimt olass head postmaster 
o. to a divisional cadre under a Superintendent 'of post offices. 

EXPENDITURE ON FtlRNlTURE Fon PRIVAT£ QUARTERS OF TEJ.EGRAl'H 
OFFICERS. 

96. Kr. Gaya Praaad Singh: (a) Is it a fact that Telegraph Masters 
Traffic and Deputy Superintendent, Telegraphs are supplied with free 
furnit.ure? Is the same concession allowed to any officer, on the postal 
.ide? If not, why not? 

(b) Is it a fact that though Deputy Superintendents, Telegraph 
MURters and departmental telegraphists arc supplied with furniture by 
-Government, they are, when tram;ferred, allowed to draw freight for 
tra.nsport of furniture fit the same rate I1S nny c.thpr dnss· of Government 
servants? 

(c) What, (·xpenditure was incurred by Government during the financial 
year ending B1st March 1924 on account of purchase of furniture for me ia 
t,he private quarters of nil Telegraph officers who are I:'ntitled to free 
furniture? 

Sir Geotlrey Olarke: (a) The reply to the first part of the question i. 
in the affirmative, when free Government quarters are provided. 
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The .reply to .h~ second pa.rt fA. t.he question is in the negative. The 
tonceslion to the fonner class of officers has existed for a very long time, 
I·revioua to the amalgamation of the Postal and Telegraph Departments. 
Due allowanoe f"r concessions in kind of this sort is made in fixing the pt.y 
and allowances of the various services. 

(b) They are only allowed to draw the actual cost of transporting per-
80nal effects, including any private furniture they may have had, subject. 
to a limit of 60, 30 and 15 maunds weight according to the grade of officen. 

(c) Rs. 28,572. 

DUTIES, POWERS AND .RESl )~SI II.ITI.EiI OF SUl'ERIS'tE:.TDENTS, TELEGRAPH 

TRAFPIC, ASD SUl'J£UtNTKNDENTS OF POST OF}'lCES. 

97. 1Ir. Gaya Prasad Singh: (If) Have Superintendents Telegraph 'l'raffic' 
any Engineering duties or duties of a teClhniclI.l or licicntific nature? If 110, 
what is the nature of such duties '! 
(b) Is it a fact that a Sup(lrintendcllt of Post Offices has all the post 

offices and combined post and tekgrllph offices in two or thretl districts with 
several hundred clerks, postal signallers, and postmasters, besides several 
hundred postmen and menials under his charge; appoints clerks, ill 
empowered to promote, transfer, punish and gra.nt leave to all 6lCcept a very 
few postmasters of til(' highest class, grants pen,ion to certain classes of 
officials, looks after all CIIlRfH'R of post,AI work, sanctions contingent expendi-
ture up to Hs. 20 in each case, scrutinizes the revenue of post offices, deals 
with all questiollR of conRt·rnction TElpair and renting of buildings for post 
offices, controls the work of the Inspectors' of Post Offices, proposes and 
takes steps to open new post offices and telegraph offices o.ttached to post 
l·ffices, dea.ls with public complaints, investigates cases of fraud, pr08ecut6lil 
offenders and inspects the more important post offices &s well as: the tele-
graph branches of post offices? 
(c) Has a Superintendent, Telegraph Traffic, any such duties, poweN 

and responsibilities? 

Sir Ge • .,. OJarke: ( q) No. . . 
(b) This is generally correct exeept that a Superintendent of Poet Offices 

does not inspect the telegraph branch of the more important combinM. 
offices. 

(0) Yes, he has some of these duties. 

PAY OF SUPBRINTENDINTIl, TELEGRAPH TRAFFIC, AND SUPEnniTENDENTS 

OF POST O.'FICES. 

. VS. Mr. Gaya Pr&Ad Sinp; (a) Iii' it II, fact that the inspection of tit@! 
telegraph branch of a combined post and telegraph office is identical in all 
rellp(loi;s t.o the inspection by 9, Superintendent. Telegraph Traffi.(·, and 
that ~ h have to look into the Bame matters and Gnawer the same 
questi(lns? 

(b) Is it a fact tha.t when a Su'perintendent, Telegraph Traffic. detectR 
irre ~ari ie  during the inspection of the telegraph branch of I/o combined 
oflice he has' to bring them to the notice of the Superintendent of PORt 
Offioes for remedy? 

(c) Is it 8 fact that public complaints in connection with telegrams 
issued from or to combined offices are inquired into and necessa" ActioD. 
;.,t,aken ~  the Superintendent of Post Offices? • 
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(d) Is it a fact ~a  tho work of inspection of the telegraph branch of 
many sf the combined offices which used to be done by Superintendents, 
Telegraph'l'raftiQ, has now been transferred to. Superintendents of Post 
OfficeR in addition to t,he inspection of telcgraph ol;liccs which the latter 
uled to do? 

(e) Is it a fact t,hat the jnspe(:tion of the telegraph branch. of & c?m' 
bined office usually takes a day and often only a few hours while the lDl: 
paction of a head post office takeR Q, week and that of most Hub-post offices· 
two days or more? . 

U) On what considerations has thc pay of Superintendents, Telegraph. 
Traffic, been made similar -to that of Superintendents of Post OffictlS. 

Sir Geoffrey Olarke: (11) Yes-. but the telegraph branches of all the more· 
important combined offices are inspected by Superintendents of Telegraph 
Traffic. 

(b) Any irregulttrities noticed by a Superintendent, Telegraph Traffic, 
during the inspection of a combined office are entered in the 'fraffic Visiting 
Rool. of the Office. 'l'he Head of the Office forwards copies of these re-
marlrs to tilt) PostmaBter General, 'felegraph 'l'raffic Branch, through the 
Divi8iollal Superintendent of Post Offices who endorses on them particulara 
~ the action taklm on the points which needed.attention. 

(c) In the event of such complaints being received by Superintendents. 
of Post Offices they are required to take action if the cOIIlplaint is a. local 
one and they artl competent to deal with the same. Otherwise all puhlilt 
(lomplainus in connection with telogra.ms are dealt with by the oBice of the 
birector-General of P08t6 and Telegraphs and by the Postmaster General. 

(d) '!'he work of inspection of the Telcgraph Branch of unimportant 
oombined offices has been transferred to Superintendents of Post Offices. 

(e) The inspection of tho 'l'elegraph Branch of an important combined; 
office generally occupiet; one or two days, but there is no hard and fast rule' 
JS)"illg down any definite time limit for the purpose. The average length 
of time required for the inspection of a Head Post Office is 6 days and of 
a sub-post office 2 days. 

(f) 'fhe scales of pay of Superintendents, Telegraph Traflic, and Superin-
t.endents of l)ost Offices are as follows: . 

Superintendents, Telegraph Traffic 

Superintendents of Fost Offices 

RII. 

850-700 
2"50-700 

All men of the fonner class are promoted from the lower grades. 'I'he-
a e~ 0If pay have been fixed a.s most suitable, taking into oonsideration aU 
the ClrCUrn&tances of the cadres to which these ol8.8s('\s of officers belong 
and the 'Work on wh~ h they are employed. . ,. 

INDIA N SUPBRINTENDENTS OF T.BJ.lIIOR.API:l TR.APPIC. 

W. 1Ir. Gara Prasad Smp.: How many Superintendents of Telegraph.. 
Traffic are IndIans and how many are non-Indiana? 

BIJ Geolrey Olarke: Two Bre Indians and seventeen are non-IndiQns .. 
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PROVISION Olt FREE QUARTERS FOR SU ERINT~NDENTS OP POST Ol I~ . 

100. JIr. Gr.,. Pruld Singh: Is it a fact that Superint.endents, Tele-
'gTaph 'I'raffic, are given free houses and free furniture? Are Superinten-
dents of Post Offices given the same concession? If not, why not? 

Sir aeolreyQla.rke: The reply to the first two parts of the question is 
in the negative. The third part of the question does not, therefore, arise: 

DPTIES OF SUPEltDITENDESTS, 'fBUGIl.Al'H TU.FFlc. 

101. JIr. GaYI Pruad Slnp.: What was the pay of the officers who used 
to perform, before the amalgamation of the Posts with Telegraphs, the 
duties now performed by Superintendents, 'l'elegraph 'l'raffic? Is it a fact 
that those officers had engineering duties I1S well which Superintendents, 
Telegraph 'l'raffic, have not? 

Sir GeolNy Olarke ~ The pay was Us. 380--1,250 in the Imperial 
Service a.nd B.s. 250-850 in the Provincial Service. '1'he reply to the latter 
rart of the question is in the affirmative. 

OPFICERS OP THE 1ST DIVISION, SurY-RIOn. 'l'RAFFlC BRANCH. 

102. Mr. Gaya Pruad Singh: (a) What is the number and pay of the 
officers of t.he 1st Division Superior Traffic braDtlh? Is it II. fact that their 
ray ~ equal' to that of postal Deputy Postmaster General and Assistant 
Directors General? . 

(b) How many posts in the 1st Division Superior Traffic branch are now 
tlteld by officers who entet:ed Government service as telegraphists, and how 
lIlany of them are Indians and how many are non-Indians? 

Slr Geoffrey Olarke: (a) The number is 14 with a time-scale of pay 
rising from Rs. 800 oy annua.l incrementa of Rs. 60 to Re. 1,400 a month. 
The reply to t.he latter part of the question is in the affirmative. 
(b) Six posts are now held by officers who entered Government service as 

:telegraphists and none of them are Indians. 

RECRUITMENT OF SUrERINTlINDENTS, TET.EGRAPH Tn;uPIc. 

103. Mr. GaYI Pruld Singh: (a) Is it d. fact that half the appointments 
as Superintendent. of l>08t Offices are made by direct recruitment and ha.lf 
'Ly promotion, whereas appointments IIoFI Superintendents, '1'elegraph Traffic, 
L.rc made exclusiv(lly h~' promotion from the ra.nk? 

(b) What principle is observed in making the appointments of Sup. 
erintendent, Telegraph Traffic, and ~  fl University qualification taken into 
-consideration? . 

(e) How man.Y Superintondents of Telq.,"l'aph Traffic who get the sam. 
pay '1\8 Supprintendenb of PORt O i~( R and I'n ~' free furnished quarters are 
grnduates, and how many SuperintcndentR of Post Offices possess that 
~ ali i('a i n ? 

Sir Geoffrey Ol&rke: ( a) Yes. 

(b) The principle observed in making Ute appointment-tl is that the men 
sl:'lected are fit in every respect to hold charge of an important Telegraph 
(,ffice Rnd to carry out the duties of a Sllpprintendpnt, Telegraph Traffic. 
No University qualificRtion is taken into comiiderRtion. 
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(c) 'l'he scales of pay of Superint.emtents, Telegra.ph Traffic, and Superin-
tendents of Post Offices are not similar and t}le fonner do not enjoy free· 
furnished quarters. There are no gradua.tes among the Superintendents, 
Telegraph Traffic. Of 181 Superintendents of Post Offices, 97 are ra a ~ . 

COJ.J.ECTION OP DunER tINDER THE COTTON DUTIES ACT paOM SMAT.T. 

FAtTORIES O~SISTIN(l ~  LooMS ltUN BY On. }~N INES. 

104. 111'. K. VeDkataramana .eddt: Will. GoVC'rnment be pleased :to. 
state: 

(a) the number of smAll factories in India consisting of loom a run: 
by oil engines. 

(b) their total output of cloth, 

(c) whether the Cotton Duties Act (II of 1896) applies to these-
factories 61so and if so, the total amount collected from them 
ill 1914 and 1923 respectively? 

The Honourable Sir Bhupendra Kath JIltra: (a) and (b). Tho infonnlltion 
is not available with the Govt'rnment of India. 

(c) Yes. The Act apllliPs. Dut,\' collected from small factories is not. 
separately recorded. 

YIEJ.l) FftOM 'rUE hfPOSJ'l'lON OF NEW TAXES SINCE 1902. 

105. 111'. K. Vebkataramana ]leddt: Will Government be pleased to 
state the total additional rev('n\l(! ri~i ('  bv the imposition of new taxes . 
• ince 1002 by the Central Government? . 
The HODourable Sir Basil Blackett: '( am afraid it is impossible to cal. 

eu\ate accurately the yield from the imposition of new taxes. I would 
invite the Honourable Member's attention to the anSWt'r given by me to ,. 
limilBl' question by Mr. Neog,v on 28th January, 1925, and the statements 
laid on the table in that connection. 

PUB1,ICATION OF CONTltAtTS WITH RAIT.WAY COMPANIES. 

loe. IIr. E, Venkataramana BaM!: Is it 8 fact that the GOTernmen. 
liave discontinued since 1900 thn publication 'If the contracts entered into 
with the different Railway Companies with the. Annual Administration 
Report? If so, will Government be pleased to publish the Sfl,me with the 
Annua.l Administration Reports or place copies of them in the Library of th. 
Bouse? 
Mr. Q. G. SIm: Thtl Jlublication of contracts and agreements in the 

Annual Administration Report on Indian Railways was discontinued as the 
main provisions are given in the Railway Board's pUblication entit.led 
.. The History of Indian Railways constructed and in progress .. which i. 
brought up to date every year and copics of which are available in the· 
Library. 

TOT.H. MU.KAOE OF RAlloWA'YS OPEN FOR TRAFFIC SANCTIONED Oil UNDBB 

CONSTltU(,TIOM ON THIo: 31sT MAltCH ~ . 

107. 111'. K. Venkaaramana :aecld1: Will Go-yemment 1)e pleased' to 
state the total routE' miles of railways open for public traffic on Slst March 
1920 and Slst March 19'U, respectively, Bnd the total mileage sanctioned 
or under: construction on rnst March 1924? 



• 

I.EGISLATIVE ASSEMBiS. 

IIr. G. G. SIm: The inf(lrmation o.skl:'d for by the Honourable Ml\mber 
will be found in Appendix 2 of Volume II of the Adminifoltratioll T~ep~r\ . on 
Indian Railways for 1919·20 and in Statement VII of the, Ht.ntlstlc-al 
Suminaries in' Volume II of the same report for 1923·24, CO}lit·S of ;whica 
'will be found in the Members' IJihrur.y . 

TRAINING OF INOIAN STUDENTS IN ALL DEPAR1'MENTS 01" It,UT.W.n 

WOllKJNG. 

lOS. Mr. E. Venkataramana Redd1: Will the Government be pleased to 
'.tate what effect, if any, hus been given to t.he recomD;lendation of Sir Abdur 
Rahim contained in his minute nt page 417 of Volume I of ,the Report 
,of the Public Services Commission, 1917 ~ t.llat Government should subsidize 
suitable Indian Rtudenils to qunlify themselves in Europe for appointments 
in the r .ocomotive, Carriage lind W 11gon DepnJ'ltments of the Railway? 
Kr. G.  G. Slm: Action on the lines suggested was take,n on the East 

Indian Railway. 'fhp present idca is, however, to improve facilities in 
this country for training f!tudents in all departments of Railway working 
and the Railway BOdrd have at present under consideration tho necessl\ry 
measures for this purpose. 

Al'POIlITTlIRN'l OF INDIANS AS FOREMEN, .o\SSISTH,'r FOlmMEN ANJJ 

, CHARGElIEN ON INDIA" Rut.WHS. ' 

109. IIr. E. Venkatar&mana Reddl: (al Will Government be pleased 
iio. state whether it is a fact that not even one Indian ha.s been ~pp in e  

'until now either as' a Foreman, Assistant Foreman or ChargemaD in the 
Locomotive, Carriage nnd Wo.gon Departments of the Ruilways? , 

(b) What steps, if any, do Government propose to take to remedy this 
grievance? 

IIr. G.  G. S1m:,(a) und (b). The Honourable 'Member js rtferred to the 
reply to part (eL) ofl\Ir. K. C, N'eogy's quest,ion No. 1507 of the 11th June, 
1924. . 

1  • ~I 

PAY or ANGLO-INDIAN .un INDIAN APl;n.EKTlCE8 IN' RAIMTAY 
,  •  W OlJ.KSHOPS, Jl.TC. ' 

110, IIr. E. Venkataramana BeddJ: (a) Will Government be plea~e  
. a ~ whE,lth-er the rates ,of pay all ~e  at present to Anglo·Indian 

.pprentlee& 1D the· Locomotlve 8Dd Camage Workshops· Bre higher thn: 
1;ho.-e given to Indiaus? " .  , 

(b) Is it a fact 'that the R. M. Uaihny Schools at Ajmer are r~e  
for 1nuropeans and Anglo·Indians only? If so, what steps do Go"erlJm.ent 
prOp0SG to take to rectify the ~a e  . 

IIr. G.  G. 81m: (a) '1'he practice is not unifonn. but different mteli 
~ar to be paid to Europea.n and Indian apprentioe. on lOme tines. Go.,-

·ernment b..va 'at present the whole queation of :arraDfJfIIDent. fOl'·"traiu.ins 
,ou all linea. UDder cODsider&tion. ' 

(bl No. Indians are admitted if· they ha"e the neoel86!'y ecruoatiOllal 
.q ali~ea iOD' . . 
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EDU('ATIONAJ. Q(.'AJ.I¥ICA'l'IOX8 OF ~DID .Tl lS FOR THill SUPlIRIOlt. S'l'OKES 

ANIl Tn.U'~'I  S'fA" ON STA'l'E RA If.W .... YS. 

111. Kr. X. Venkataramana Reddi: ta) Will Gover»meut be pleased 
'to state the st.andard of education re il'l~  of candidates who seek employ-
EJCnt in the Hailway Stores and Traffic Bstublishments? 
(b) Is it a fact that the standard of education required in the C8se of 

Anglo·Indians is luwer than that in the caso of Indians? 1f so, will Gov-
~rn en  be pleased to tukl:) ell.l'I.v SLl'PS to have the abo\'e distinction 
rmnoved? If not, why not? . 

1\[r. G.  G. Sim: «(/) The Honolirable Member's' question pl'esumably 
relutes to Indian recruits for the Superior Stores and Tra.ffic staff on State 
Railways, Hitherto no definite stnndard of l·dll(,fltion hus been laid down 
for candidates seeking appo)intmcnt t·o thesH establishments, For the 
'future it is intended to provide definite standards both of preliminary 
·education and sllbtleqllcnt training in these DC)lurtments, 

(b) No such diffprpntiation .us buggested has existed in tbe past or is 
-eontempla.ted in future, 

-COST OF :M \IN'rEN ~ :: 0)0' BO,\ltDS M DIRECTOlIS olt COliPANIER WORKING 
S'1'An; RJ,U.W.HS. 

112. Mr. X. Venkataramana. Raddi: Is it u fact that each company 
working the State Hailwu,\'s is controlled by Q Board of Directors in 
England and that the cost of mnintl1illing them is met by the gross earnings 
of the respective Hailwa.ys? Will Government be pleased to state the 
approximate cost of lUllintaining the Boards in each ca.se and whether 
losses by exchange are also met from the gross earnings? 

:Mr. G. G. 8im: 'l'!w repl~' to the first part of the question is in· the 
affinnative. ' 

As regards the ~ n  part, the Honourable Member's attention i. 
invited to the statement of demands for reven'ue expenditure on railways 
for 1924-25, which WIlS supplied to the Honourable Member in March la.st 
and which gives the infonnation on the subject. Loss by exchange 
,debitable to Revenue is met from gross earnings. 

P.\Y Ot ~NDI N DRIVERS, SIIU~T.:llS .\~h GUARDS OX S'l'.4.TB RAlJ.'fATS. 

118. Mr. E. VeDlcataramana Bedc:U: (I') Are Governm.mt aware ha~ the 
State Railways Open Code, Volume II (1008 edition), pa.ragraph280, note 
(2), contains the following: 

"The maxima salaries for native drivers, shunters and a~  are fixea ., 
two·thirds of those for Europeans." 

(b) Are Government further aware tlillt the above ruling is OppOSl.>d to the 
-Secretary of State's despatoh No, 451-FinlloQcifll, da.ted 6th December, 1871 
"and the recommendations of the Royal Comniission (1.917) contained in 
pa.ragre.pla 55 of their Report 7 

(c) Are Government prepared to withdraw the above obsolete ruling in 
t.he case of lower subordinates of the Railway Establishments l' 

Mr. Q.  Q. 81m: (a) and (b). Yes, but I ma.y inform the Booourable 
Member that the State RaHway Code referred to is not up to date and 
<'ontaiUII much that is now ob@oletc, There is in actual practioe OD State 
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linea. no difterenti&tion in pay e w~en Indians and Europeans of thE'; 
.1as18s referred to. The revision of the Code is under consideration and 
the note will be deleted in the revision . 

• 
(0) In view ofreply to (a) and (b) above. thill question does not arise. 

INDIAN, ANGLO-INDIAN AND EUROPIAN ApPRENTICES ON Rur.wAYs" 

114:. Mr. E. VlDkauramau Beddl: What steps have Govemment t&kea 
or propose to ·take: 

(0.) to throw open the technical schools att&ched to Locomotin 
Carriage and Wagon Workshops of State Hailways, worked by 
Government and by Companies, to Indians also, 

(0) to widen and raise t,he COUr80M of instructions and to provide· 
classes both for superior and the subordinate grades of thOle' 
departments. 

(c:) to lay down uni{onn rules for admission of apprentiIJeFl. Indians. 
Anglo-Indians and Europeans, together with uniform scales of 

ipe~  and future prospects? 

Mr. G. G. 81m: (a.) Technical instruction is imparted to all cl&88es of' 
literate apprentices irrespective of n·stionality b.v railwlliY offioials or at 
achools where such exist. 

(b) This question is under considera.tion. 

(0) Rules for the admission of apprl'ntices, Indians, Anglo-India.nl and 
Europeans, are unifonn; all regards the rest of the question the Honourable 
Uem.ber ill referred to the reply given to Mr. l'hanum LaU 's U(~ l i n 

No. 542. 

GOVKRNIlENT CONTRor. O'"ER THX EXPBN!'lES OF R.UI.WAYS WOaltSD BY 

COKP AllIES. 

115. Mr. E. VeDkMaramana Bed.4l: Is it a fact that the Oompani .. -
working the State RaiIwa.ys possess absolute discretion in defraying all 
expenses from the gross eBmings of the Railways? If not, will Govern-
ment be pleased to state the extent of Govemmsnt control in this respect? 

Mr. Q. G. 81m: No. Govemment control over the working expenses of 
Company·worked Railways is in essentials the same as on State-worked 
Railways. Its scope is detailed in the Railway Codes and Standing Order' 
of Govemment. 

REPAIRS TO Rur.wAY TUNNEI.8, BaIDOt.S, ETC. 

·116. Mr. E. VlDkataramana Bedd1: Will Govemment be pleased to· 
I i8~ the House With a sta.tement showing all the railway constructional 
works auch as tunnels, bridges, etc., that had to be repaired within four-
years of their construction? . 

Mr. Q.  Q. 81m: Govemment have not got the infonnation required and 
would prefer not to put Railway Admin.istrations to the troublt" of com-
piling it. 
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PURCHASB or STORES BY THE A lI.)[Y CANTEEN BOARD. 

117. ltaJI Gbuaafar All DaD: 'Will thEiGOveriunent ~ pleased to 
Ltate whether it is 0. fact that the Anny Canteen Board, India, wanted to 
buy the stores of the outgoing Contractors of Lahore Di.&trict, at 5 per cent. 
below Karachi prices? 

IIr. J:. Burdon: The Army Canteen Board did not wish to buy any of 
these stores as it was not to their advantage to take over old and in many 
cases deteriorated stock. The contractQ11l had had 4 to 8 months' notice 
within which to clear their stocks by other moans. In cases, however, 
where contractors themselves inquired as to the terms on which the Board 
would take over their stocks, they were notified that tho Board would 
meet them in this at 5 per cent. under Karachi market prices. This i. 
above the average price at which the Board can themselves import the 
same articles. 

DEBTS OONTRACTED IN K.\RACUI BY TUR ARMY CANTEEN BOARD ON TRlI 

PURCHASE or STORES. 

118. Baja GhulDfar Ali Khan: Are the Government aware that witile 
maintaining that it gets all its stores from Europe the Army Canteen 
Board, India., has contracted debts in Karachi to the extent c:iI. over one 
lakh, for goods purchased from the local merchants? 

IIr. J:. BurdoD: The Army Cantccn Board (Inma) import the majority 
of. thEir stores from overseBB, purcha.sing, wherever possible, direct from 
manufacturers. Recently, as the quantity of commodities sold h88 been 
in excess of estimates, this causing shertage of stocks, it became necessary 
for the Board to make certain purchaseA in ~ al market,s. GQvernment are 
aware that the Board have creditors in Karachi to the extent of over Re. onli 
lakh. 

DEBTS OF THE ARln CAl."TEEN BOARD. 

119. Baja Ghu&Dfar All KhaD: Are Government aware of the rumoul'B 
that the Army Canteen Board, India, is running into heavy debt, Bnd thBt 
it is unable to pay jts supplies for several months? 

IIr. J:. Burdon: Government have heard no rumours and 'do not require 
to rely upon rumours for information regarding the finanoial p i i~ of 
the Army Canteen Board. Govel'nment have in their possession a bst of 
sums due from the Board to merchants and are aware that owing to a 
largely incl'e88ed turnover and shortage of working capital they have at 
prescnt to trade upon cred';t terms to a larger extent than is desirable. 

LUBILITY 'or-GOVERNlfENl FOR THE DEBTS OF THE Alun CANTDN BOARD. 

120. Bal& Ghu&llf&r All IDL&D: Will the Government be pleued to 
state whether they are respons';ble to pay up the debts incurred by the Anny 
Canteen Board and if 80 to what extent is the liability of the Government 
involved since the Army Canteen Board, India, has no capital of its own, 
and is ~in  on the loan advanoed to it by the Imperial Bank of India, 
under the guarantee of the Government? 

• 



JIIr. •• B1Il'don: The legal liability of· Government is confined to 
guaranteeing t.he loans received from the lJnperial Bankot India up to a 
maxim.um of Rs. 20 lakhs. But the Honourable Member will see from the 
latest balance sheet that the Board having overcome the' difficulties of 
formation and initial development is now making a profit, after paying 
mterest on the Dank loan and rebate to regimental units. 

REBATES PAID BY THE ARMY CANTON BOARD To REGIMENTAL FUNDS. 

121. Bal. Ghuanfar All Khan: Will the Government be pleased to 
st ate the average amount of rebate per soldier per mensem paid by the 
.~ nny Canteen Board, Indist. to the regimental funds, at the rate of 7 per 
cent. on the iIIales. and the total amount thus paid per annum for each 
rt'giment? 

Mr.B. Burdon: The Board pay rebate at 7i per cent. on cash sales 
to troops and messing sales since the 1st May 1924 only. Before thut date 
rebate was paid at Rs. 2/8 per head per month fixed. For the period from 
the. 1st May 1924, to the 81st December 1924, the average amount of 
rebate per soldier per mensem paid by the Army Canteen Board (India) 
to regimental funds on the 7i per cent. b88is amounted to Re. 2/8/4, the 
total amount of rebate pa.id being Rs. 2,54,977-2-0. 

IhtlTISH UNITS CATERED FOR BY THB ARIon ~T ElIT BOARD. 

122. Bal. GhuaDfar All DaD: Will the Govcrnmen.t be ples.aed to 
state the total number of Britilh Units being served by the Army Canteen 
Board, India, giving in detail number of Infantry Regiments.. Royal Field 
Artillery, Royal Garrisoll Artillcl'I. Motor Transport. Company, Armoured 
Car Company, Tank Corps, .etc.? . 

Kr. B. Burdon: The total number of British' units served by the Army 
Canteen Board (India) on the 31st December 1924 amounted to 47 in 67 
Institutes, not including Camps 86 shown below: 

Britiah Cavalry rogiment • 

Royal Hone Artillery Brigadca 

Royal Field Artillery Brigades • 

Royal GarrilOn Artillery Brigade. 

Royal Garrison Artillery Batteriea (not Brigadea) 

British Infantry regiment. 

Mechanical Tra.Ulport Companietl 

Armoured Car Companiea • 
Signal Delil.ila • 

Royal Army Medical COrpl Detaila 

• 
•• 

J 
2 

IS 
4 

2 

16 
I 

8 

S 

8 

EXTENSION 01 THE OPERATIONS 01 THE AR)[Y CANTEEN BOARD TO THE 
LAHORE D18TltICT. . 

;. 128. Baja CJhuanfal' All lthlD: Will the GOvemrtlent be plea8ed to 
.tate whether e '8e~e in  the Army Canteen Board to the Lahore 
District, ~he . an in  Officers in this area were consulted, and if not 
why this was not done, to get the opinion of those who were going to be 
affected by the change 01 installing the Anny Canteen Board, India; in this 
area? 



889 

Mr. lI. BardOD: Tho Commanding Officers of individual units were 
not consulted. IDs· Excellency the Commander-in-Chief did not think 
it necessary to consult them. 

COK1'LUNTS REGARDING THE ·UNSiTISrACTORY WORKING or THE AU.KY 

CAN'rEEN BOARD. 

124. Baja Ghalanfar All ][han: Will Government be ple'ased to 
lay on the table the various compla.ints they have received from Commanding 
Officers of different Unit. regarding the UDeatiSifaotory working of the Army 
Canteen Board, India, and to state what action has been taken thereon? 

IIr. E. Burdon: 'I'he Gov(.lrnment of India have received no oomplaints 
tram Commanding Officers of units. It would not be in order for Com-
manding Officel's to submit such compla.ints to the Government of India. 

UNI'fS TAUN OVER BY TBR ARKY CANTEEN. BOARD FROM lNDUN 

CONTRACTORS. 

125. Ba1a Ghuanfar .All ][han: Will Govenlmentbe pleased to 
state the number of Units the Army Canteen Board, India, has been taking 
over each year from the Indian contractors since they have been established '/ 

IIr. B. Burdon: I have not. been able to obtain tho information desired 
by the Honourable Member. His attention is, however, invittfd to the 
reply given to his question No. 122. The numbers there shown, include 
6 institutes in Waziristan which were not in ,existence before the Board 
opened them. 

EXTENSION or THE OPERATIONS 01' TilE AUMY CANTEIN BOARD TO TH~ 

, LAHORE DISTRICT AND KARACHI. ' 

126. Baja Gwanfar All lDwa: Will Government be pleased' to 
state, why in spite of the assurance given by His Excellency the Coni-
mander-in-Chief to the Members ot the Legislative Assembly, when they 
waited in deputation on His Excellency headed by Sir Zulfiqar Ali h~n  

:Bt,., C.S.I., on 29th September, 1921., that the Army Canteen Board, India, 
would confine its operation. to the North Western Frontier and Rawalpindi, 
it has now been extended to the Lahore District and Karachi" . 

Ir~ •• Burdon: The H n ra l~ Member has, I am afraid, been luis-
infonned. On the occasion referred to, Hill Excellency t.he Commander-
in-Chief stated that it w~  not proPOIed at preaent to go further thaD 
the territories named. 'I'he plan originally contemplat.ed by the Govern-
ment of India was that the Army Canteen Board should ultimately ¥xtend 
its operatioIls  to the Whole of India. 

MBSSAGE FROM THE COUNCIL OF STATE. 

Secretary of the Auembly: Sir, the follow.ing Mee8~e haa been received 
from the Secretary of the Council of State: 

If I am directed to inform you that the Oouncil of State have at their meetm,' held 
on the 5th Februal'Y, 1112l1, agreed without any amendment. to the followinr Billa which 
have heen passed by the Legislative ASlembly: 

(1) A Bill further to amend the Indian Paper Ourrency Act, ID231 
(2) A. Bill to repeal certain onACtments whereby breaches of ooutrACt by labo.ran 

are made punishable under the criminal law." 



A.LLOTMEN'l' O}; DAYS FOR THE DISCUssioN OF THE GENERAL 
AND RAILWAY BUDGE'l'S, ETC. 

Thl Honourabll Sir .A.llzandlr lIudd1maD (Home Memher): Hir, when 
wo lust mtlt I m(Jntioned the matter of holidays in March' to the House. 
j he question was, as Honourable Members will recollect, whether those 
three holidays must be observed; one holiday is Holi, the second is Bab-i-
barat, and the third is the holida.y called the Dulandhi. I have haW. 110 
indication from Members of the House officially, and 80 far as I have been 
able to· ascertain from private inquiries the general feeling which has 
rl·ached my ears at any rate is tha.t in the case of Holi and Bhab-i-barat, 
those holidays should be observed. As regards the Dulandhi there seems 
to be no general feeling that it is necessary to observe that holiday. If 
that is the ie~ of the HOlVle, I will submit the matter to His Excellency 
for his direction. 

Dlwan B&hadur '1'. BaDlachariar (Madras City: Non-Muhammadan 
Urban): There \\,M an infonns} discussion about it in our party meeting 
'\ esterday. The general feeling at that meeting WM, although we. the 
~: e er  from Madras, did not want the holidays, that theso three holi-
Clays should be observed . 

• 
The HODourabl1 Sir .lIeDildar lIuddlmaD: All the three? 

Diwan Bahaclur '1'. BaDIach&rlar: Yes. (Several Honoura;bllJ MemblJ1',: 
.. Yes ".) . 

Diwan Bahadur II. Bamachandr& lbo (Godavari ""m Xis!tna: Non-
Muhammadan Rural): May I ask the Leader of the House how many daYR 
it is proposed to allot for the second stage of discussion of Part II of the 
Budget? 

The Honourable Sir .A.lezander lIudcliman: 2 days for Part II and one' 
clay for Part I of the Budget-that is, general discussion. For the voting 
of Derosnds for Grants in respect of Part II of the Budget, as at present 
proposed, 5 days. 

IIr. Harchandral VilhiDdae (Bind: Non-Muhammadan). Am I to 
understand that the general discussion on the main Budget will last for 
two' days? 

'!'he Honourabll Sir .A.1ezander lIuddiman: The present proposal is 2 
days. 

Mr. Jlarch&Ddral VllhlDdu: And the Demands for Grants? 15 days? 

The Honourable Sir Allunder lIuddiman: 4 days for the Railway 
Budget and 5 days for the general Budget-that is, 9 days on the whole. 

IIr • .A.. BUI&SWaml IYlDlar (Tanjore cum Tricliinopoly: Non-Muham-
madan Rural): I want to be perfectly clear on the matter. The general 
discussion on Part I of the Budget will be for one day, and the Demands 
for ran~  wH.I a ~ 4 da,Vs. In regard to Part II of the BUdget, the 
general diSCUSSion will take place for 2 days and the voting on the Demands 
for Grants will take I) day.. . 

( 890 ) 
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The Honourable SIr AJuan4er lIudcUman: Yes, ha i~ oorreot. 

JIr.BarchaDdni 'VIlahIDdu: May I inquire whether the exact dates 
han been fixed or they will be fixed hereafter? 

The Honourable Sir -AlIDDder lIuddimu: As the Honourable Member 
;is aware,. this is a niatter ·for His. Exoellency'a orders . and it is in His 
Excellenoy ~  . discretion. I was merely ascertaining the ~ew  of the House 
with regard to those three holidays. • 

.. Dan Bahadur W. II. BUll&Dally (Siud: Muhammadan Rural): May 
I know whether the dates of these holidays have been' fixed? 

fte HODourable Sir .AJ.uaIlder lIuddiman: For the Holi there is a fixed 
date,i.f!., 9th Maroh; for l>ulandhi aleothere is a fixed date, that ls, 
10th March. As my Honourable friend is aware, being himself a Muham. 
madan, the question of the date on which Shab·i·Barat is to be ~e  

depends on the appearance of the moon. 'That is not a matter within the 
COlltrol of the Leader of the House. (Laughter.) 

THE INDIAN SOLDIERS (LITIGATION) BILI1. 

The Honourable Sir AlIDDdIr Muddlman (Home Member): I beg to 
move thQ,t .the Bill to consolidate and amend the l,aw toprolide for the 
special protootion in respect of civil and revenue litigation of Indian soldiers 
serving under10ecial conditions, 8S reported by the Select Committee, be 
taken into consiheration. .  . 

Sir, this Bill was referred to a. Select Conamitteeas ~e ,,:resw,t of a 
decision of this Rouse· on the 15th September last. . The· HOuBs· then 
affirmed the general principle of the Bill which is to extend protection to 
Indian soldiers serving under special conditions. The Committee have now 
sat and their report has been laid before the House. The amendments 
which the Committee have suggested in the Bill are all, I think, well 
within the scope of the principle that has been affirmed by the Houae, 
that is to say, they extend the protection, in so far as they QIllend the law 
at all, given to Indian soldiers serving under special conditions. The 
amendments made are not of a very important character and I will only 
very briefly refer to thcm. • \ 

Tlie first amendment is made in clauses 7 and 9 6f the Bill. The result; 
of that amendment is to ·give the benefit of postponement of proceedings 
in the case of soldier plaintiffs as well as of soldier defendants, both in the 
caEle of soldiers serving under special conditions and in the CBBE! of soldiers 
on leave within the meaning of clause 9 of the Bill. That, Sir" is the first 
amendment of substance which lias been made by t,he Select Committee, 

The second amendment has been made in sub-clause (2) of clause 10. 
, The object of that aplendment is to make it le~ that the ,soldier has 
in no case a less period of limitation than that provided by Article 164 of 
the  Indian Limitation Act, a8 the Select Committee thought that the 
special protection given by clause 10 might operate in certain circumstances 
to prevent a soldier availing himself of the benefit of the ordinary law. 
That, Sir, is the second amendJnent. 
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The third amendment is in clause 11 of the Bill. Clause 11 has been 
. amended so as to cover the -case both of soldier defendants and soldie: 
plaintiffs, and I think I may say ha~ that amendment is on the analogy 
of section 18 of the Indian Limitation Act, which. provides: 

, If In comput.ing the period of limitation prescribed for any luit., t.he time during 
which the defendant hal beeD abIent from Britiah India and from the territorie. beyond 
Briti.h India under the administration of the Government shall be excluded." 

A further amendment to this clause also provides that the benefit given by 
the clause shall accrue when any party is an Indian soldier and alters the 
date as originally drafted. The rest are of 8 purely drafting nature. 

Opportunity has been taken to amend the drafting of Bub-clause (4) of 
clause 10. The draftsman considered that the drafting of that section is 
eomewhat defective and the Select Committee agreed and it has been 
amended as it now stands in the Bill. 
I do not know that I need detain the House further on this matter. 

The report of the Select Committee has been on the table of the Hous8 
for some days, and the Bill has been before the House since September last. 
I have _ not seen any notice of any amendment in connection with the 
Bill, and I therefore move the motion that stands in my name. 

The motion was· adopted. 

Clauses 2, 8, 4 and 5 were added to the Bill. 

Kumar Clan,&naIld Slnh& (Bhagalpur, Pumea and the Santhal 
Parganas: Non-Muhammadan): On a point of information, Sir, may I ask 
the Honourable Member why in clause 6 pre-emption has been excluded 
from the scope of the Bill? 

'!'he JIoDourable Sir Aleunder Xuddiman: The explanation to that i. 
that it was contained in the original Bill and was then dealt into and no 
change has been· made by the Select Committee in that respect. 

Clause 6 was added to the Bill. 

Clause 7, as amended by the Select Committee, WM added to the 
Bill. 

Clause 8 was added to the Bill. 

Clauses 9, 10, and 11, as amended by the Select Committee, were 
added to the Bill. • 
Clauses 12,  18, 14 and 15 were added to the Bill. 

Clause 1 was added to the Bill. 

The Title and the Preamble were added to the Bill. 

~e Honourable Sir Alexander XuddJman: I move that the Bill, al 
amended by the Select Committee, be p88sed. 
The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock op Tuesda1' tho 
loth February I 1Q26. . 
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